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FirTH ANNUAL REPORT OF THE HINDUS-
TAN CaBLes (Privare) Ltp., 1956-57

Surr SATISH CHANDRA: Sir, I
also beg to lay on the Table, under
sub~section (1) of section 639 of the
Companies Act, 1956, a copy of the
Fifth Annual Report of the Hindustan
Cables Private Limited for the year
1956-57, together with a copy of the
Auditors’ Report and the comments of
the Comptroller and Auditor-General
of India thereon, [Placed in Library,
See No. 591|58.]

MESSAGE FROM THE LOK SABHA

Tue CONTROL OF SHIPPING (CONTI-

NUANCE) BiLr, 1958

SECRETARY: Sir, I have to report
to the House the following message
received from the Lok Sabha, signed
by the Secretary of Lok Sabha:

“In accordance with the provi-
sions of Rule 96 of the Rules of
Procedure and Conduct of Business
in Lok Sabha, I am directed +to
enclose herewith a copy of the Con-
trol of Shipping (Continuance)
Bill, 1958, as passed by Lok Sabha
at its sitting held on the 10th March,
1958.”

Sir, I lay the Bill on the Table.

—

THE BUDGET (GENERAL), 1958-59
—GENERAL DISCUSSION—conti-
nued.

Surr M. C. SHAH (Bombay): Sir,
this is a Budget for the third year of
the Second Five Year Plan, and there-
fore, Sir, we have to look at it in the
perspective of what we have to do
and what we have to achieve. We,
in Parliament, decided to raise the
national income by 25 per cent. in
the Second Five Year Plan period. We
wanted to double the national income
by 1971. In the First Plan period we
had raised the national income by

18 per cent. and the per capita income

\ by 11 per cent. In order to raise the

national income by 25 per cent. we
must invest about Rs. 7,200 crores in
order to make an income of Rs. 2,700
crores by 1961. On these assumptions.
the Second Five Year Plan was based.
Certain physical and financial targets
were fixed. We had decided to go.

ahead with our Plan, whatever the:
sacrifices that we may have to under-
go. Unfortunately during the first
two years the assumptions did not
tally with the actuals. We had decided.
to import on an average Rs. 870 crores |
worth of goods o6r so and we had to
export on an average about Rs. 600
crores worth of goods. And we had

" calculated that the foreign exchange

gap would be about Rs. 1,100 crores.
Unfortunately, because of so many
factors like natural calamities and
the prices of foodgrains having
increased and other international fac-
tors, all those assumptions did not
prove to be correct. We wanted to
import in the first two years about
Rs. 1,750 crores worth of goods.
Instead of that, what we find is that
Rs, 1,070 crores were spent on imports
in the first year and Rs. 622.crores in
the first half of the second year, and
we do not know what would be the
actual figure at the end of the year.
It may be assumed that it may come
to about Rs. 1,000 crores or so. So
there is that difficulty.

\

¢

Further, Sir, about the food pro-
duction also we could not achieve the

. targets laid down. Though in 1956-57

there was an increase of 5 to 6 per
cent., the present year is a very bad
year, and we have been obliged to
import foodgrains to the extent of
35 lakh tons in the year 1956-57 and
to the extent of about 36 lakh tons in
1957-58. We have already spent about
Rs. 101 crores in 1956-57 for import-
ing foodgrains and for the half year
we have spent about Rs. 88 crores.
All told, for the whole year it comes
to about Rs. 130 crores or more, and
as a matter of fact, according to the
assumptions that we had made, we
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had to import foodgrains to the
extent of Rs. 240 crores for the whole
Plan period which means about Rs. 46
crores a year. Instead of that, we
will be spending about Rs. 230 crores
or so, that means almost the entire
sum that was provided in the Plan.
And therefore in the first two years
we found ourselves in difficulties. But,
Sir, those were the difficulties which
were not foreseen. Therefore we
cannot find fault with the Govern-
ment on that account. Unfortunately
we had to import such a big gquantity
of foodgrains, and over and above
that, we have had to provide about
Rs. 30 crores either as a subsidy or
as a loss which will have to be
recouped from the revenue account
for the next ten years. We had first
provided for a subsidy of Rs. 25
crores, but unfortunately because of
the recommendations of the Finance
Commission, we had to give about
Rs. 34'5 crores to the States and
there is now a very small surplus.
Therefore Rs. 30 crores will have to
be taken over under suspense account

or whatever it might be and every
year we will have to write down
Rs. 3 crores from revenues. So, Sir,

there have been strains and stresses
in the economy of the country, and
I do not agree with my friend, Mr.
Bhupesh Gupta, who said

Sarr BHUPESH GUPTA (West
Bengal): Not even now?
" Surr M. C. SHAH: He said that

when he went through the Economic
Survey and the detailed proposals, he
felt that the hands were shaking and
the hearts were failing. I am afraid
my learned friend has not studied the
Economic Survey very very carefully
or with an open mind. If he had
read the Economic Survey for the
year 1957 and if he had done so with
an open mind, he would have cer-
tainly admitted that it is a very lucid,
clear and almost correct appraisal of
the economic trends of the last two
years.

Serr H. N, KUNZRU (Uttar Pra-
desh): Why ‘almost’? -

Sart M. C. SHAH: There might be
something here or there. Anyway, it
is a correct appraisal of the economic
trends of these years. They have not
hesitated to say what are the difficul~
ties and what are the strains and
stresses in our economy, and they
have also said something about the
policies and the corrective measures
that have been taken. They have not
hesitated to say that there is always
a pull towards the inflationary pres-
sure and therefore we have suggested
certain ways also. Therefore, Sir, we
can very well say that the Economic ~
Survey and the budget proposals had
rather steadier hands and stouter
hearts. We have obtained indepen-
dence, and we have now to obtain
economic independence. We cannot
halt and we cannot stagnate, but we
will go forward in spite of difficulties
and problems here or there because
we will have to make sacrifices and
we will make sacrifices. The country
is prepared to go ahead under the
leadership of our Prime Minister.

Then, he said that the Government’s
attitude is wnot realistic with regard
to the food situation. He said that
there was no mention about it. It has
already been stated that the Govern-
ment are very conscious of the food
difficulties. All possible steps are
being taken, and the States have been
activised in taking all possible actions.
If there are difficulties on account of
natural calamities, we cannot help it.
Therefore, though we have gone
through some bad years, the situation
during the last three or four months
is rather improving, and we can hope
for better times next year. The third
year is going to be an year of diffi-
culties, there is no doubt about it. Pro-
bably the foreign exchange difficulties
may have to continue for the next
five to ten years, because the difficulty
is that we have to curtail imports but
at the same time we have to increase
our exports, and there are a great
many difficulties about increase in
our exports. The other day the
Deputy Finance Minister said that
today there are recessionist or depres-
sion tendencies in the U.S.A. and the
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European countries, and that may
effect us, who are producers of raw
materials. Therefore, there will be a
difficult situation, but it is not beyond
control. There has been very good
improvement in the economic situa-
tion, during the last three months or
so and the money market is rather
improving. .

About the balance of payments
also, the position has changed. From
a deficit of Rs. 9 crores a week, it
has come down to Rs. 3 crores a week,
and I have seen in the reports that
last week or the week before there
was rather a surplus of Rs. 2 crores in
the balante held in foreign countries
by the Government of India. But
there is no gainsaying the fact that
we have to exert ourselves to the
utmost in so far as production is con-
cerned. Agricultural production has
fallen and we will have to activise
that sector and meet the needs of our
people. So far as industrial produc-
tion is concerned, there has been good
improvement. The index rose from
113 in 1954 to 122 in 1955 and further
to 133 in 1956. This year, in 1957
also it is estimated that the increase
would be about 4 per cent. Though
during the last few months produc-
tion has stepped down, I am sure that
production will go up. Therefore,
there will be difficulties, and we will
have to be very careful about produc-

tion, and at the same time we will
have to be very careful about any
increase in unplanned consumption.

We will have to save. We have been
able to save in the year 1956-57 about
7 per cent. of the national income,
but we will have to save about 11 per
cent. of the national income in order
to achieve the targets in the Second
Five Year Plan. When the Plan was
evolved, we had estimated that its
cost would be about Rs. 4,800 crores,
but on account of so many factors it
has gone up. The cost must have
gone up by nearly Rs. 800 to Rs. 900
crores, but the Government has
decided to stick to the financial target
of Rs. 4,800 crores. Naturally, there

will be some reduction in the physi-
cal targets. Possibly very soon we will
be given an idea by the Planning
Commission as to how we propose to
maintain the developmental tempo,
maintain production and also main-
tain the expected rise in national
income and provision of employment
to 8 million people. These are very
difficult times; there is no doubt about
that, but as the Prime Minister said
and correctly said, the crisis through
which we pass is a crisis of develop-
ment, a crisis of resources. My
learned friend, Mr. Bhupesh Gupta,
said that it was a crisis of policies.
What policies? I do not understand
him. It may be that there is a differ-
ence in approach. We want to achieve
our goal of a socialistic pattern of
society by democratic and peaceful
means. We do not want to be autho-
ritarian; we do not want to adopt
those methods. Otherwise, it is possi-
ble with those methods to achieve
spectacular results for the time being,
but we want to have a solid founda-
tion on which we can construct a
beautiful edifice in our country.
Therefore, I say that we will have to
be very careful so far as production,
particularly agricultural production,
is concerned, So far as production in
the industrial sector is concerned. I
am sure that it will be maintained;
there is no doubt about it. So far as
the private sector is concerned, they
had to spend about Rs. 700 crores
in modernising and in new plants.
Already they have got these Rs. 700
crores. .

Unfortunately, there was a very
liberal import licensing policy in the
year 1956, and this is one of the main
reasons why we experience difficul-
ties so far as foreign exchange is
concerned. Now, the Government
have already taken steps to see that
this liberal import licensing policy
is not followed. As a matter of fact,
Government will have to be very
careful about their lieensing policy.
Licences will have to be confined only
to those capital goods in industries
which are either foreign exchange ear-
ners or foreign exchange savers and
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as far as possible on deferred pay-
ment basis, instalments to start only
when the industry goes into pro-
duction, saving foreign exchange or
earning foreign exchange. As far
as participation by foreign capital
is concerned, it shsuld be in con-
sonance with the policy laid down
by the Government to the extent of
the foreign exchange content only.
We will have to strictly follow these
things. If we do not, then there is
a possibility of our facing difficulties.
With regard to the import of con-
sumer goods, they will have to be
kept to the minimum, to what is
absolutely necessary. Otherwise, there
will be difficulties. We have turned
the corner so far as foreign exchange
is concerned, because we are getting
foreign assistance in time. Still, if
we do not follow these principles, we
will again face difficulties. ’

Now, a few words about taxation.
The Prime Minister said in his speech:

“I believed then, and I believe
now, that this was right direction
us to travel and that we should con-
tinue to pursue this path. With
experience we may no doubt make
changes here and there and advance
further in that direction, but I think
that the major steps that we had
taken last year have to continue.”

Sir, I wholeheartedly endorse what
the Prime Minister has said, but from
experience it appears that, without
affecting the revenues, we might give
some relief to the people who are in
need of some relief. For example
there is this excise duty on cotton
cloth. This was aimed at two objec-
tives, when this additional excise duty
was levied in September, 1956. The
first was to mop up the extra profils
and the second was to inhibit the
consumption of cloth so as to allow
more export of cloth. These two
objectives have been achieved and
that is well and good. But ihe
industry came to difficulties and then
there was a great deal of agitation
from the textile industry. So the
Government were bpleased to remit
this additional excise duty of 6 pies

per yard on mediums and at that time
it was announced that that relief will
remain in force only up to 31st March,
1958. But I think there ought to be
a clear declaration that that policy
will continue for at least one year,
that is to say, for the financial year.
In the Explanatory Memorandum also
it is already stated that the estimates
take into account the whole year’s
effect, for it is stated here:

“The estimates take into account
_whole year’s effect of the increases
in duty imposed in May 1957 on
sugar, tobacco, matches, motor
spirit, cement, steel ingots, diesel
oil, vegetable oils, paper, etc. partly
counter-balanced by the full year’s
effect of the relief given this year in
duties on medium cloth.”

So they have taken into account the
reduced income from this duty on
medium cloth. But they have ot
made any announcement. I think if
they make an announcement, that will
beé better. The intention is already
there, because they have provided for
this half an anna relief in the Budget
Estimate. If they make such an
announcement also, then there will be
a stabilising effect and the relief given
will be more appreciated.

There is then another thing to
which I would like to refer and that
is about this compulsory deposit
scheme. When this was introduced
last year, it was thought that they will
get through it a sum of Rs. 30 crores.
The Explanatory Memorandum says
under the Thead Deposits under
Income-Tax Act:

“The gross deposits from compa-
nies under sub-section (2B) of sec-
tion 10 of Income-Tax Act; 1922 are
now estimated at Rs. 4 crores as
compared with Rs. 30 crores in the
original Budget. Next year’s esti-
mates include Rs. 10 crores as
deposits and Rs. 3 crores as with~
drawls.”

This scheme, really speaking, has
been very much modified and they
are now taking the compulsory depo-
sits from the current profits. When
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they got only a sum of Rs. 4 crores,
why keep that irritani? There has
been a good deal of agitation. As a
matter of fact, this is not part of the
revenues. The only idea or motive
was that this surplus money with the
companies may not be ploughed into
undesirable channels or into channels
which were not within the Second
Year Plan. But when only Rs. 4
crores is the income, I believe the
time has come when we should consi-
der whether this compulsory deposit
should not be withdrawn. After all,
by that we are not going to lose a
single farthing of revenue. Therefore,
I would request the Government to
consider this aspect. There will be no
adverse effect on the revenue. When
you budgeted for a deposit of Rs, 30
crores, you could hardly get Rs. 4
crores. This year Rs. 10 crores are
expected, but I am afraid they will
get only Rs. 4 or Rs. 5 crores.

Mr. CHAIRMAN: All right. Third
point? .

Surt M. C. SHAH: Only one point
more, Sir, and that is about the bonus
shares. The tax levied was 12} per
cent. The Taxation Enquiry Com-
mission did not recommend any tax.
We thought when they are just capital-
ising, then naturally when we are going
to levy a super-tax on dividends, this
capitalisation might got some benefit.
Therefore, it was thought proper then
to have it at 12} per cent. that is to
say, 2 annas in the rupee and that was
thought sufficient. Last year it was
raised to 30 per cent. I do not know
the figures, because in the explanatory
Memorandum they have not given any
figures, perhaps they have not yet
been worked out, because the tax was
levied only in May last. Therefore,
I am sure that there also the income
would not be much, perhaps only a
few lakhs. I don’t know and I would
stand corrected, if in reply I am told
that this brings in a few crores, and
in that case I will never say that it
ought to be removed. But nobody

are applications made.

bonus shares and that fact can be
verified from the Company Law
Administration to see whether there
So if there is
only negligible effect on the revenue,
I think it may be kept at the original,
rate of 12} per cent. or 2 annas in the
rupee.

Sir, these are the few suggestions
that I am emboldened to make in all
humility, because the Prime Minister
said that from experience we can
make some changes here and there.
These suggestions only mean changes
which would not invelve revenue to
any extent. With regard to the excise
duty on medium cloth, that declara-
tion should be there. Secondly about
compulsory deposits, since no revenue
is involved, my suggestion may be
accepted. Therefore, I appeal to Gov-
ernment to consider all these sugges-
tions on their merit and if they find
that they are suggestions worth
accepting, I hope then they will be
accepted.

[Mr. DEPUTY CHAIRMAN in the Chair.]

Surt LALCHAND HIRACHAND
DOSHI (Mysore): Mr. Deputy Chair-
man, my first reaction after seeing the
Budget was one of great disappoint-
ment. We had the previous Budget
in which the Government had levied a
large number of taxes, direct and
indirect ones, through which they got
more than Rs. 150 crores from the
public. On the top of that, in this
Budget, instead of giving relief which
the public was anticipating in diffe-
rent ways, they have brought forward
additional taxes, partly direct and
partly indirect ones. The direct taxa-
tion you have in the form of the Gift
Tax which we are told is meant to plug
certain loopholes in the taxation
structure which the ex-Finance Minis-
ter had introduced in his taxation
system. I do not know whether this
is going to stop all the loopholes,
because, I feel whenever you put a

new sort of a restriction on an
unwilling mind, you give a
chance to that wunwilling mind
to  work devil and create

new loopholes. The taxation system,

can give 30 per cent. in order to give ' unfortunately, has become so heavy
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on the public purse that everybody is
trying to evade taxes. Of course, one
class accuses another class of evasion
of taxes. But if you really go and
irvestigate the thing, you find that
ainiost every class in our community
is trying to evade taxation

AN Hon. MEMBER: The capitalists.

Sarr LALCHAND HIRACHAND
‘DOSHI: Some people say that the
wapitalist class evades it. Of course,
that one class is the biggest target and
it has been the biggest target. But I
know that the professionals and for
the matter of that, even politicians
have been evading taxes, The only
«difference is that they are more vocal
«or perhaps they have hidden them-
selves from the public eye.

But the fact is there that every sec-
#tion of the community under this
theavy taxation system has been trying
to evade taxes.

-SHrr P. N. SAPRU - (Uttar Pradesh):
Not indirect taxes.

Sur1 SHEEL, BHADRA YAJEE
“(Bihar): Politicians have no money
rat all; it is only the capitalists who
‘have money. ;

Surt LALCHAND HIRACHAND
DOSHI: The capitalists’ money is seen
-whereas the politicians’ money and the
professionals’ money is not seen and
that is the only difference. He has
whatever income he has and he is
trying to avoid payment on that. Sir,
-what is the cause? The cause is that
in different ways, in the form of direct
taxation as well as in the form of
indirect taxation, the community has
been made to bear a heavy burden of
taxation as well as in the form of
:indirect taaxtion, the community has
money, we are told, is to
-carry out the Plan, A very noble
objective. The Plan is for increasing
production and for creating more and
'more of employment so that the stand-
‘ard of living of the people may go up.
A very good objective but unfortu-
-nately the incentive for saving which
1is the basis of production is being

A
~

retarded under this heavy taxation.
We find this reflected in the capital
dowing to industry on the one hand
and capital flowing to Government in
the form of small savings on the other.
Why is it? There is a certain amount
which the public can save out of the
total income and you can get it either
in the form of small savings or in he
form of taxation which is, to some
extent, a form of compulsory saving
and it is not surprising that when you
are getting money in this form of
heavy taxation the savings should go
down and that is being reflected in
people contributing less and less in the
form of savings. The industry is also
getting less mowey for capital, Sir.

What is the need for this particularly
heavy taxation? We find that the
Indian public have to pay as much as
77 per cent. of its income in the higher
brackets. If it is unearned income,
it is still more. How does it compare
with the foreign countries? I was
surprised to read some comparative
figures., Comparatively, India stands
at the highest level so far as direct
taxation is concerned. Let me read
some of those figures, In income
groups of a little over Rs. 60,000 India
pays 40°8 per cent. of its earned
income while in UK. which is con-
sidered to be one of the heavily taxed
countries, it is 38 per cent., Australia
35'9 per cent., West Germany 35:6
per cent.,, Canada 289 per cent.,
U.S.A 25'1 per cent.,, and South Africa
still less. There are only two countries
which are paying higher taxes
in this category. For £7,000 or
Rs. 90,000, India is at the top, paying
49'9 per cent. of the income and, as
the income goes still higher, the posi-
tion becomes still worse. In the case
of persons whose income is a lakh
of rupees, he pays 53 per cent. as
against 51:9 per cent. in the Nether-
lands, 49'6 per cent, in Sweden, a
socialist country, 49'1 per cent. in
U.K. Every country worth the name is
paying much less, France coming to
246 per cent. This is the position of
direct taxes.

In the same way, Sir, various excise
duties on commodities have resulted
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in heavy taxation on the people and
the consequent result is that the capa-
city for saving has steadily gone down.
If one observes the recent trend in
taxation, one finds that there is a
growing trend in Westren countries to
keep direct taxation lower because
there are two aspects of this problem,
one is that it reduces the incentive for
saving and, secondly, it creates a sort
of feeling in the mind of the tax-
payer to evade taxation. Every
person does realise that tax has to be
paid but when such incidence of taxa-
tion becomes heavy, he unwittingly
tries to avoid payment of taxes. To
avoid this feeling, the Governments in
Western countries are trying to reduce
direct taxation. You find the same
thing in Eastern European countries,
particularly in Soviet Russia. What
is the condition there? They have
kept direct taxation at the Iowest
level. The highest taxation is not
more than 12 or 13 per cent.

Sarr V. PRASAD RAO (Andhra
Pradesh): What is the level of taxa-
tion in the US.S.R? ' ’

Serr LALCHAND HIRACHAND
DOSHI: I am glad I have roused
interest in the opposite side,

Surt BHUPESH GUPTA: Yes, you
have.

SHrT V. PRASAD RAO: You always
rouse it.

Suri1 BHUPESH GUPTA: But the
trouble is that in the Soviet Union
there is no Mr. Doshi.

Surt LALCHAND HIRACHAND
DOSHI: Yes, but there are people
who earn more income than what
Mr. Doshi does. Probably this is a
fact which my friend has forgotten.

Surr BHUPESH GUPTA: I do not
know what he earns.

Surr LALCHAND HIRACHAND
DOSHI: Mr. Doshi does not earn any-
thing like Rs. 40,000 2 month but there
are people there who earn that much.

1

Surt BHUPESH GUPTA: How
much does he exactly earn?

Surt LALCHAND HIRACHAND:
DOSHI: My hon. friends opposite will
not deny the fact that there are peo-
ple in the Soviet Union who earn
more than Rs. 40,000 per month and.
pay as little as 11 or 12 per cent. in.
direct taxes. It makes little differ-
ence whether you run an industry in.
the private sector or whether you run
the industry in the public sector as
long as you are able to make as much
and as handsome profits as Rs. 40,000:
and more in a country like that.
What is the objective, what 1is the
lesson that the people, the Com-
munists, learnt from. Xarl Marx? They
wanted equality and have they’
achieved that equality in this paradise
of Karl Marx?

Panpir ALGU RAI  SHASTRI
(Uttar Pradesh): No, they have not.

Sert LALCHAND HIRACHAND:
DOSHI: Certainly they have not. -

Dr. RADHA KUMUD MOOKERJI
(Nominated): There is equality
among the *“have-nots".

Surt LALCHAND HIRACHAND
DOSHI: The inequalities that you can
come across in this so called paradise
of Karl Marx are so great that before:
them the inequalities in this country
become very small. But why?
Having started with Communism in
Russia why have they come to this
realisation that direct taxes ..

Surr SHEEL BHADRA YAJEE: In
Russia there is no Communism; still
there is only socialism.

Surr LALCHAND HIRACHAND
DOSHI: I am surprised that my hon.
friend over there is feeling shy of
the word Communism.

Surt BHUPESH GUPTA: This is
the result of capitalist expansion.

sarr AKBAR ALI KHAN: (Andhra:
Pradesh): He is influenced by you.
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SHrt LALCHAND HIRACHAND
DOSHI: It is not for the sake of fun
that they have now adopted these
inequalities. They have realised by
hard lessons that good incentives have
to be given to the people who are
working, Human nature being
what it is, they have studied human
nature and found that unless there are
sufficient incentives for a man to work
you don’t get the good results whic}m
you expect of him. I mean, this is
the lesson which they learnt after
their revolution, and they have recon-
ciled themselves to the fact of having
to give very high wages and salaries
and scope for more income.

(Time bell rings.)
It is only ten minutes, Sir.

Mr. DEPUTY CHAIRMAN: Fifteen
minutes are over.- ) : ‘

SRt AKBAR ALI KHAN: He is
retiring, Sir; he may be given more
time. -

Mr. DEPUTY CHAIRMAN: So you
take a little more time,

Surt AKBAR ALI KHAN: He repre-
sents one point of view.

Surr LALCHAND HIRACHAND
DOSHI: What I am trying to state and
convince my friends on the opposite
side who have been making a fetish of
heavy direct taxation is that I am
quoting from their own bible and from
facts pertaining to countries for which
they have such enormous love, and
saying that there also experience has
taught them that too much direct taxa-
tion is the negation of incentives nnd
negation of effort to work. For that
reason, Sir, if we have to learn a lesson
from history and from common prac-
tice, let us learn it before we do the
damage of destroying the incentive
which is so very important in our
country which is yet an underdeve-
loped country and is still backward,
and therefore we need much more
incentive for our people who have had
no opportunity of working, whether he
js a small man or whether he is a big
man, economically.

Sir, the cost of living in this country
has gone up in the last twelve or
eighteen months. We have been told
that the level of wholesale prices has
shown a tendency to go down since
August last. But it is not reflected in

the cost of living. When it will
be reflected in the cost of
living it is difficult to know.

But since the cost of living has not
gone down and since the people have
to pay heavy taxes, living has become
more difficult, and therefore I would
appeal to the Government to look into
this question. Not only that, due to.
the lower purchasing power the pur-
chases are going down, and consequ-
ently production is also going down.
The case of the textile industry is
obvious. We are told that some of
the mills have closed down and the
reason is mentioned that they are:

inefficient units. Well, they have
managed . . .

Suri BHUPESH GUPTA: Some of
them are guilty of swindling.

Surt  LALCHAND HIRACHAND:
DOSHI: Some of them are inefficient
and some of them are in the hands
of . . . What did you say?

Sert BHUPESH GUPTA: I said

some of them are in the hands of
swindlers.

SHRt LALCHAND HIRACHAND
DOSHI: Exactly. Some of them are
inefficient and some of them, accord-
ing to my friend opposite, are in the
hands of swindlers. I do not deny
that, there may be some people who
are swindlers. But the fact is that
these units have been working for the
last fifty years, and it is only now that
they have had to close down, and you
have got to find out whether these
people who have been running these:
units for the last so many years have-
become swindlers in a minute. Well,

there is a clear case of a
textile mill and one very-
notable in history. The Govern-

ment took over its management, and
what happened? Did the working of”
that mill improve under Government
management? No. It has gone back
to the same person again, and withs
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{ Shri Lal Chand Hirachand Doshi,]
‘Government’s blessings perhaps. But
the fact has to be borne in mind that
' these units which have been working
.for the last thirty, forty or fifty years
are closing down with the consequent
.result that employment, for which we
have got this Plan, is going down.
And that is not peculiar to the textile
industry. We find the same result or
the same tendency creeping in other
industries too, and if we are not
watchful enough, we will find that
Jany industrial units will be closing
«down with the consequent result that
ithere will be increasing unemploy-
.ment. (Time bell rings.) You may
‘be able to abuse the industrialists,
fout that won’t help you in creating
more employment, and if you want
Jmore employment, you have to find,
you have to create conditions where-
under there is more industrialisation,
ithere is more employment and thereis
imore care taken of the industry and
«of those who run the industry.

(Time bell rings.)

Mr. DEPUTY CHAIRMAN: It is
wime. ‘

Surr LALCHAND HIRACHAND
JDOSHI: Al right, Sir. Thank you.

Mr. DEPUTY CHAIRMAN: Shri-
immati Lakshmi Menon.

Surt BHUPESH GUPTA: I hope it
'will be an enlightening intervention.

Tuee DEPUTY MINISTER oF
EXTERNAL AFFAIRS (SHRIMATI
iLaksamMi MeNoN): I will try to.

Mr. Deputy Chairman, Sir, there
.are only three points that I wish to
enlighten on. One was raised by my
‘distinguished colleague from Rajas-
than when he expressed his inability
to understand what we meant by non-
alignment. It is rather surprising, Sir,
‘that after listening to so many debates
4n this House on India’s foreign policy
and so many replies by our Prime
Minister clarifying India’s stand and
ithe policy of non-alignment,a Member |

of the House still finds it difficult to
understand what is meant by non-
alignment. From what he has said,
according to him a policy of non-
alignment means that if a country
does not wholeheartedly support
India’s stand in international affairs,
then our policy has failed. It is a
kind of ethics which must be peculiar
to the martial race in India, Sir,
which divides the world into sheep
and goats and accepts the principle
that if a country or a person is not
with us, that person or country must
really be against us. Therefore, Sir,
with your leave I will try to tell him
that the policy of non-alignment that
India pursues in her foreign policy is
not the same kind that Rajasthan has
in view. All that we say is that it is
our policy to be friendly. I am trying
to make it clear to the martial repre-
sentative from Rajasthan. All that
we mean is that we pursue a policy
of friendliness and friendship towards
all the other countries whether they
support our policies or not. Our
policies are meant not to secure sup-
port for individual issues or generally
for our foreign policy, but we believe
that it is a correct thing for us to be
friendly with all the other countries
in the world and not pick up quarrels
or engage in private vendetta.

The second thing and a more serious
point is the problem raised by our
friend, Mr. Prasad Rao. Now, the
Communists have their own idea as
to foreign affairs and . . .

Sart BHUPESH GUPTA: So have
you.

SuriMATI LAKSHMI MENON: So
have I? Yes.

Surt BHUPESH GUPTA: Nothing
wrong in it.

Surimatt LAKSHMI MENON: They
think that enything that is foreign
should be discussed in the House.
They have been very bold and cate-
gorical as they always are and they
want the Government also to be cate-
gorical Every speech is a challege -
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to the Government: “Why does not
Government of India come forward
with a categorical statement? Why
does it not interfere in the internal
affairs of Indonesia according to what
is known as the Bandung spirit? Sir,
being a party which professes to be
very well informed on international
affairs, I would expect that the
spokesman of that Party would, at
least, know what is meant by the
Bandung spirit. It does not mean
that we should interfere in the inter-
mal affairs of other countries; nor does
it mean that Members should rely on
mewspaper reports for what they
regard as authentic information.

Suarr BHUPESH GUPTA: Members
spoke relying on Dr. Soekarno, Presi-
dent of the Indonesian Republic.

Mr. DEPUTY CHAIRMAN: Order,
Order.

SHrRiMATI LAKSHMI MENON:
Because a short notice question was
disallowed, they thought that it was
proper to raise it again in the House
in the form of a speech on the Budget.
Sir, we have also seen that newspaper
report and I want to say categorically
that the Indonesian Government . . .

Surt BHUPESH GUPTA: Sir, 1
would like, with your permission, to
. draw . . .

Surrvari LAKSHMI MENON: 1
think the hon. Member should listen
to me. I have listened for hours and
hours to his speech without interrupt-
ing and now it is his duty to listen io
me for at least five minutes.

Sir, we have also seen Press reports
that the Indonesian Government was
approaching us for intervention with
the Western Powers to prevent their
interference in the present domestic
crisis in Indonesia caused by the
Sumatran revolt; but in fact no such
approach has been made to us and it
is not the policy of our Government
to rush to the Press with statements
either supporting or opposing or mak-
ing any kind of comments about what
happens in Indonesia or in any other
country. Sir, a recent report has

appeared in the ‘Times of India’ on
the 3rd March and it talks about an
appeal made by the Foreign Minister,
Subandrio at a Press Conference. I
must enlighten the Opposition by ssy-
ing that we have not received any
official approach from the Indonesian
Government and therefore the ques-
tion does not arise at all.

The second thing that he said was
that the rebel leader has been invited
by the Westren Powers to attend the
SEATO Conference and that we
should also come out with a statement
or we must interfere or do some-
thing . . .

Surt BHUPESH GUPTA: Where is
the question of interference?

SHrRiMATI LAKSHMI MENON: . . .
to say that he should not be
invited . ..

Surt BHUPESH GUPTA: We can
protest against it,

SurtmaT LAKSHMI MENON: All
right, protest. Now, we do not pro-
test on the basis of mere newspaper
reports, 1 think the Leader of tihe
Opposition thinks very poorly of a
Government if he expects it to act on
newspaper reports or to lodge protests
on international affairs on . ..

SHRI
we . ..

BHUPESH GUPTA: Sir,

SHrmMATI LAKSHMI MENON: Wait
till I finish. Now, I want to come to
the last point and that is about the
question of Indians in Burma. It is
rather unfortunate that the hon.
Member from Rajasthan should use
adjectives which are not really proper
when criticising the policies of a Gov-
ernment. He said that our Govern-
ment was without guts, without spine
and therefore . . .

SHrr  JASWANT SINGH (Rajas-
than): That was not for Burma; not
in connection with Burma.

SrriMaTI LAKSHMI MENON: Does
not matter; you used them in connec-
tion with our policies.
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SHrRT JASWANT SINGH: That of
course I maintain.

SHRIMATI LAKSHMI MENON: He
has said that before also and the Prime
Minister has said that such things
should not be used. I am only repeat-
ing that warning.

Now, the problem of Indian citizens
either in Burma or in Ceylon or any-
where in the world is very much com-
plicated by the fact that these people,
although they have lived for genera-
tions in those countries, do not identify
themselves with the people there
nor do they seek their citizenship but
they expect that they will be regarded
as Indian nationals. When they are
compelled to register themselves as
citizens of those countries, they will
not do that. They do not visit India
nor have they any contacts with India.
They always state some distant rela-
tions or some reason to come to India
and then they claim Indian citizenship.
Our citizenship laws are clearly
defined; so are the citizenship laws of
Burma clearly defined. When the
time for registration of citizens came
and our embassies made special appeal
to the people there to register them-
selves as citizens they either did not
want to do that or they wanted to bide
their own time and the result was
large numbers of people do not know
what to do now. They have not got
themselves registered but they have
obtained what is called foreigners’
registration  certificates and having
secured the foreigners’ registration
certificates, they come to us for regis-
tration as Indian citizens. Naturally
certain enquiries will have to be made
to find out whether they are really
Indian citizens according to our Indian
Citizenship laws and this naturally
takes time. So the picture is not as
Mr. Jaswant Singh has painted. They
get themselves registered under the
Burmese Foreigners Registration Act
and then they come to us and we tell
them, ‘you cannot be regarded as
Indian citizens because you are already
registered under the Foreigners Regis-
tration Act.’ It is not like that. We
must try to investigate and find out in

each case whether they are eligible
for our citizenship and I am sure the
hon. Member who has contributed so
much to the Indian citizenship law in
this country will know that people
are not admitted as citizens just
because they apply for it.

He also referred to certain difficulties.
about registration of Indians in
Burma. Sir, according to the latest
information available the total number
of Indians granted Burmese citizen-
ship till the 31st March is 6,246. The:
number of applications for naturalisa-
tion by our nationals in Burma total
up to only 335 up to the end of June
1956 of whom 42 persons have been.
granted naturalisation. No rejection
has come to thenotice of cur Embassy
in Burma. Of course, there are certain
delays. They are administrative
delays and I think we cannot complain
about administrative delays in other
countries when such delays are com-
mon to all the Governments all over
the world. Sir, the Government of"
Burma have gone even farther than
other Governments with a view
to expediting matters. For ins-
tance, a new Ministry to deal with
the issue of citizenship certificates was
created by the Government of Burma
in the middle of 1957 and now the
present rate of disposal is about 300
to 400 a month.

Then he referred to the high rates.
of fees charged by Burma for registra-
tion. But this is not only for Indian
citizens or Indian nationals who want
to be registered as Burmese citizens
but it is for all foreigners who want
to get themselves registered. It is
true that the rate of the fee has been
raised from Rs. 20 to Rs. 100 per annum:
and the fee for renewal of the foreign-
ers registration certificate has also
been raised from Rs. 25 to Rs. 50. T
quite agree that this means a great
hardship for our people in Burma but
these fees are decided by the need for
finance by the Burmese Government
and there is little that we can do.
except to accept them.

He also said something about remit-
tance facilities. @ The Burmese Gov--
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ernment have been very friendly
towards us and therefore they should
treat us in a better way or we should
claim better rights for our nationals;
that was the argument. I think it is
not fair that we should exploit their
friendship by making unnecessary
«demands on that Government. Every
time a case of hardship is brought to
the notice of our Government, whether
it is the case of groups or of indivi-
duals, every attempt is made by our
Mission there as well as at the Minis-
terial level to find out whether, by
persuasion and by bringing about
better understanding between the two
‘Governments, the hardship can be
mitigated. And this is being done and
there is no reason why any
Member of this House whether
on this side or on the Opposi-
tion should find fault with the
Government of India or with the Gov-
ernment of Burma for the changes in
their rules which are meant for their
own advantage. Just as we have got
very strict laws against the foreigrers,
so are the Government of Burma
entitled to have their own laws
against foreigners. These are some of
the things that I wanted to say.

) 1 p.M.

Mr. DEPUTY CHAIRMAN: ' Shri~-
mati Sharda Bhargava.

Surt BHUPESH GUPTA: Sir, I
would like to make

Mr. DEPUTY CHAIRMAN: No
" second speech.

Surt BHUPESH GUPTA: No . . .

Al TRE AAT (ASTEITT)
ERLEIRIC SR EACON

Mr. DEPUTY CHAIRMAN: You

cannot make another speech. Pass on

the information to Mr. Narayanan
Nair.

Surr BHUPESH GUPTA: Sir . . .

Mr. DEPUTY CHAIRMAN: Shri-
mati Sharda Bhargava. Order, order.

-

Surt BHUPESH GUPTA: You have
deliberately —misunderstood. Here
is the bulletin from the Indone-
sian

Mr. DEPUTY CHAIRMAN: We are
not concerned with any bulletins.
Order, order. Please sit down.

Surr BHUPESH GUPTA: On a per-
sonal clarification. The rules of
procedure say that a Member can
offer personal explanation

Mgr. DEPUTY CHAIRMAN: Order,
order. Shrimati Sharda Bhargava,
pPlease go on. Please sit down, Mr.
Bhupesh Gupta. She is speaking.

Surr BHUPESH GUPTA: I ask on a
point of order.

Mr. DEPUTY CHAIRMAN: No
point of order

Surt BHUPESH GUPTA: Under
which rule you are not allowing . . .

Mgr. DEPUTY CHAIRMAN: There
is no point of order. I have called
on the next speaker. Please sit down.

SHRI BHUPESH GUPTA: I

know
(Interruptions)

Mgr. DEPUTY CHAIRMAN: Order,
order.

Surr BHUPESH GUPTA: Under the
rules have I or have I not got the
right?

Mgr. DEPUTY CHAIRMAN: No.
There cannot be a particular

Surr BHUPESH GUPTA: I request,
it be recorded that I raised a point of
order which was not allowed.

Mr. DEPUTY CHAIRMAN: What
is your point of order?

SHrr BHUPESH GUPTA: You have
not heard. I protest against it. The
point of order you did not allow. I
give notice that the matter should be
raised before the Privileges Commit-
tee.

Mr. DEPUTY CHAIRMAN: You
have not raised the point of order
You did not raise it.
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Tue DEPUTY MINISTER oF - ¥ gTE NIeTET
LABOUR (SHrr ABID ALrr): He was I Kl g ! A il

asked for it; he does not give it.

AT ear WWE STty
g, R I @ qur guw A=
ST q ST gHT @R AdE @M § A
IgH FAT FT A0 7T g 9w qe
1 S ITH Fer G, TZ A S R AW R
I QAT A A @I 9 FAT F
A | ZEF KE AT T ARG g
f5 3 #1 smew as A ATfgd AR
g% saff #1 #goa fger & waar
gt @ 91fgg o) =6 § Tm oA
FIPEY & Al § AR JW sHla W
T FFAT § ;I 9§ O F
wEfaE g4t 1 @dT g, a1 79 93
ww g & fFogwd 4 W faeia
JEAFT W W AT T | TR
W F SUARA #1 agM &7 AT |
g o =T @ fF Somew a9
g7 AR & fF it ot ase g
/AR AT &, SEH F15 AT AT TE &Y
AT T & fowar 5 A s
Y I T2 | AT SEET FIOT 47 &
f& foga ad & ave ¥ ST & FAT
FI-ATX 37T Ui g1 7w o1 F 3
TR AT &Y ) & % 9w 9T wfuw
FL AT ST /R R AL AT
. 7% 2 fF fag 76 & $¢ 73 13 §,
SR afy FTMR IT-ITRT a€g51 TR
T g 7T fa2a e v fqsvady gy
#ife & HrTE 9X FSRAT I, @ 98
WRaad & fod #i% agr &7 o \ar &
foq afys swEET &1 9%ar a1 (3
F X IANT FT qgrar ot o qEar
& = fF 57 S g =T A gl
=T 9T F FT AL & g1 | 99 gH
ey g 7 gare wgr faRE smm
9 FT AT W M FIT L, A OgH
& T g 5 gar agi s faamady

g1

wEr e afew # AR F U
SRR A ALl FFA H AT F )
sa o FE avET ST gar & ar
fpel s #FT Usedfg-waT ® AT
g & ot A T § FE aeeT
2T &, q1 IY AR qT TS 4T & THSr
¥ FT | ARAIAGT AT E | g
Al 7 A AR W A w@R©; A
ZI, TaRET AT ATQ W FI, @ATTAT
& 1 Y Fust ML [ AwgHT
F SN A7 AW AT F E, TG
AT FTHI AT qek & @ fawae
FE Y & ITH gAR AT THT &t
TFT & faarm wrg S TE gAT @ b
T afgan afem feemadt #18, @+
afgar afgan faemdy fow gt @@t
ITERT | o7 T § {6 forery 3w w3
AT W ff W g ¥ 1+ W
3T FTET FT AfEEHR TG FT THA,
FIT 9 39 &< FT TE} qF T4 AT {5
Has &1 91 7 TEE I 4 AUAT
BT FW & | UF a1 ug fF gw T -
A T9G FW & A UL TG A,
L R HS, AB FE F FE AR
Y, 9 a7 &1 & AW F fAwrs q
Tl uw arag & 5 g9 &0 AW
& F FF @9 wed g AR g ag for
Y SN & gAY T AT FEd T
oy faermacy St F1 @ T aERE R
ITAW FQ £ | a1 7 faq 45 wgew
¥ ag S JveEr g o e
gaqd S FEdl 8, S99 T AU HEA
F{ TG FAT AT & 7 TE TR,
afes afg o Iag g AR I96r AT
fer a% ®F &Y, A7 UH-UF ATIHT A
qrg A &1 H A faws
ogad & | ¥ v FIST FOASTHA
TF F1E § T FT AW # TF &L
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FereTs: § Frafia v faa o wwar & 7
q § gg T@ A awar § fF ogErd
LT S &gl 8§, I I T A1 70
FAT AT & | § ag AT T g
fF a7 @R s st E, 3 Zar
W & 4T § WX S Far § ag v
FABT ¥ SATETET T g AR ST
THT FET & | a1 G dF gATS AV
foastfesst @ 3 AT 3T 1 AT FET
TET IS, a9 TF gH AT GHTY AT
ST ¥ 3g AW F R ogET Iy
JART 92 HIT AT 2 FT 1S Sq1aT
9, a7 Ig T FIAT IFR & | qH
a1z g o frgel @1 SR & &9 qrew
T3 9IS S FiwRT qATS A7 HIX
g% fog 44 [ avw & 1€ A
fre=ror g ar, @ @it F w7 fr
R, AT T FE &9 § AT § 7
TTaE 919 et 7 fr Q9 Taq afgar
FT1 MT ZFT ST IO I W A
A 781 faar | &9 T F9w F7St Ay W@
aY ot fr 9 5% afgar =€ wa &
M I & F15 7977 ferer &Y 3%
SHY ¥ R | 9, I§F SErT ar
&7 2 faar a1, 3 4 75 Fzv A=
g % 7 2w & wraHT a1
FI A o T AT gt O Prfefasy
fromTT HIX gweT A1 F3T 6 T ST
T8 g 5 ot afear afgar €9
g | A aET Y 7y fraed w
ATt g f% o orferdy s fawr fagm
FTZH AT FAL FTT 4G § AR
fmt g0 a9ad & fF 3 & MRy Suawh
g THAT 99 F g FHIR AGT WA &Y
FI FA H ATH, TA gHTT 3 I
qHT FI TR | .

T g IF a9 F FTA FT 47
g 9% fd W1 7 39T geEew 3 gt
g o7 i aga ) @ cufed aga
AR, IAT IAEW T T F FAA CF

T &F A A AATG TFG T F
AR F FEAT AR § | AR e faa
Aag & faer O g &, ST U X
& § ZAFT OF FAT AT &, 39
FA ZAAT AR wWE ifewr e
¥ fierdt & #R 90 w47 gHFT B
TaAT T9E § faedy g 1 guer OF
fasr a1 uw U F I dw wrieat
faerdt § #R 29 0F @ ¥9 § AR
aifeaY &7 g0 WY R 19 7§ AT W

T &% 3] &, WiE gEwr Qw A

FToa Y TE & AGT & | T &1 AT
wrge & fog qgfey € & | &l 98
& fF oF gy TAe e dfeA
ST G & a1 f6T S faar Ay &
Friy I Faw A——Ifem F—ae
wIg H guar g | 99 qaned v ag
FAT & | TR JU IqAT & AT JAL
fafer 1 st @91 § 2 a9 1 M
Faldr § SwA frewr aFam gan ?
TE¥ Y TaHdEe WE ifedr 1 oS9 §
IOH IAHT FFNIAT gET, FEE BT
FT SIFAT A FT 6T 3% 78 AT
ﬁa‘rmﬁﬁzﬁqéwﬁmﬁr@mr .
Fg @ %8 g%d § | T E, JAMT
& a1 faer g T uﬁﬁw‘r 1,
TF IOAT qET §

“FaT FX T G 5 FT
geTHT 39T %< faar &

zq guAq g fF A9 @ oaw ¥
T 2 U9 gw fafeew a9, s
FT qrer &3 WX 5 3wy foad S,
FT A 7 T | a7 TR SFATHT
Fgf g%, 9€ W awA § @ wwv |
e Teaaz Y e gfqat mwe #f
1 faw #1 afeq, 5@ & fam =g |
TF & g YOAT FI  NAF €T H
qgATE ST gFAT § AR g § ITHT
fefegagzr & @ar & 1 a1 TO ST
W asar g f5 e faw fow ax
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et aTTat wria) \
AT & I I & TS AT w9k O
FE A A IE WX ag dod T
feaédz & s & omr F% | g
aga saraT feee 7 #4 €<y g1 fa &,
TR H a8 T€ A § fF F1E 7 38
oaT SO feTer s wwar &1 foed
gl wx fefedas a9 aar
2 ww¥TH IO AL F T W
T T@ faerdt & 1+ v & wfq,
A7 @M g, 9w aEw W feet € 9@
fouft e Ay gafy e T & 1 1R
AT THifEr & 1 dw, 9 smg
Faar § e AT anifast 7@ e @
AR TR F fewdde @@ oTma
o fvie § v, 91 g9 F8 9%
g for ag ooy foeierdy fvmr | R
W AW g9AT 999 FT TR &,
AT T IHR AR JE€C FEV T F@T
FH FET T )

R & smoaT sars fF 9 1ee
I 9 ST 0§ TE T E F o7 aga
Figar FO9 F e § | gl ww
Wi TATHe g7 § farwq § frequw
AT faer @@ & | a9 ag W) &
s it T wE ! F a8 gEe
& ATEdT £ R e & o)t Ay
TEL & TG’ | TIE F FA4T A
qr smg o7 93 & fog g § &Y agt
fafer mfm § fie & faar W &
q 9% I F? | I FOTH AT AT
F9q gRIY Gt grit, 9T AT A T
ELim

TF 9| A W § | ¥ uw e
qT T TA & a1% 39 9 o @
I § | T g Fared fw fewe Sy
T §, faara a5 feqédiedt awe
gg zEpnwr feurdhe § @aT fgoe
gY shar g 6 q@ =9 feurede & @i
T, R THF § AL AT SERT HIK

FAT ITANT & | qTHT AR g/ qaHqT
AT FET A/A & T nE TR
feqrdds & a fgaw @ &, @
arat A fe # e } afag ar
I I G 1 qaAT & | SqH AR
FAL WY T, T WY q9 | WR
e § g0 AT F WY §
Al T F1 g8 3@AT 99 fF g
g fFe s fegwafaat & @
g A ST g R 9 & gE a3
aad § |

FrEd AT S gAY aE qF Fadr
2ag ag e fH FR AR A aore
FT TUFT § a8 N § qumar § fF aga
T & TR R A A A A
THT g 6 A g AT "y #
WA AR F aga & e @
gi-—gf, afgmm a1 7 7 &, i
I g€ W A Sa  faar—fEe
g § 91 Arr f6 9 gT a0F B
g A | wIfET T & g
feafs & #ER oW §W | TR
g IWe W A Fdr §, WA § &r
Ig T &1 qEr g, Hood TERAC
a7 €T TR ¥ | IEF 18 A
F1 o7 famq g &1 I qAFT g,
wreg  feaede § &% femede |
e ¥ T AV a0 §, 98 TR
T e IAew e 5 @ e
Faq gw a9 #7090 fraat 7%
IqY FTamary B gggarg
= & 79 | 9w & IR g s
FET FAT | HATIHT gL TF HI TG
T /A G FF FRAG-ATH § G
O g gy & fF S uawaw
HEAT &Y Sl § | qF AT &, g F
T S 98 FEl 6T W 8 fF
gH TR & W ¥ wENl AN o,
SR WY F HET A AT A @{aEAr
qgat § A A7 AW g 6 i,
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T ' A7 Tl oEg 9§ faw
g w W T gar & R osae
2rew 7 gran ¢ fx Zex ford @rd, @)
fomr Ter & wifemw @AW @dR
FAE 1 T TET HIAT IIET § Y wQ
- &, afer gt @AY &) Iwar 2, «AifF
TG AT AP AET R | AR
O RARGEA A G e T g 1 3|
qug AT AN fEFa F3 & Jo&T Sear
T 3T §, 7 @U% 5 § WK FH
AW A A & F gy 3T,
A F a8 A, IAHT T AN g v
® | IEEIT gHIT T FT T 48 &
Faadgadgr@w s feue
B, 98 d & T T I T
g wafea g @7 smar § fv 3 sedr
SeaT WEl gEr W @lg 39 8 |
ZH ag WY g € 5 A ¥ 9 ueAe
FW § AW UHEHIE w1 F g
__ EAT ®AT @9 fFAT | 3@ AFIT TN
gam g § fF ok a1 ase
FgaaT AR SEW ¥ #W§
FA A5 IR @A fFAT | AR
FT T gH 7ed gAR FIIS § AT 74T
IEET AV A I (% qg A 8 (R
g7 #T: aw ¥ ar femdde # S
[T HTAT, T gATR THAHEH ATH
&9 WG | AN F < WA R
E EME F FWG FH g AT
ifs aEra feaie 7@ @t @ 7@
89 a9 A GAT § JET AH TH
X Ia € | 7 gfa o § 9« A
#Y NG L AF A7 g¥ AR GO
f5 v ¥ @5 & FqOW q A agd
A T FT aEqE GOET |

(Time bell rings.)

TAAY el IEH BT T R !

& gy agnafa: (u g

Y R __ 4

N/ T WA
frz @k & @fsmm

qq g

Mgr. DEPUTY CHAIRMAN: No, no.

S ®¢ AT AN ;1 am speaking
for the fist time in this session.

@ §og Fgw Wt § OfE
A FEA F IMF TG AT &l &
fog fo & g9 &1 9 f & g1 WY
F Iw faar s g@er
TFTE T g a9z §, *fFw § gradr
g AR Wi a0F fawd s oawa §
qfF TaFHE F TG 7 € 9 & AR
a9 & A9 9WA uAaHEE g %
q F T 9T UL gE awg
qed HIR SARET § SEr S
Tifgr | a8 S IgT == §F @A
FT &

Farqfg ¥ fag v gw &
Tgq TFA & A F A ggwa g w
Fg FHANE] F1 AT FA q9A
frear & fRa s gera &1 WA
e F GHy AR F 99 & 91T q7
AEE ST IR g fF s
FAT FEEAT AT W WL TH a9
§ ot agmar ST Qv & @@ g, .
a9 & 8§ A 7g Y FEAT A1Ear g
fr gv Farafg @ @@ § g
TN A% &I FET 5 I9F IT FHATY
feaT 37 & | Aaae a8 & 1% “fawtr
o afads | gWr J1gd AFFT ag AR
g o S & AR § AR S & AR,
A E TR UF AT faw W @I
TR FG TR HHA ST agd FRaE
g &, ST g g fF SH F19 F
el HT wa fae w9 w0 §, S
M F1E g TGl Ao & | 7RI
I W ANER g &, S aW
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[#fimd: arTeT W]
N famiw qwag T FQ & w0 A
FET AFX GHERE  Aaar S« Sar
g zafad g & A F1E JE
T S 7 fawraar  Ared fa
fa®, St FW AGT T & G FHIEA
T foem # AT 99 FH S BT IS
GRAENERCCaC IS ol

aR uEd Iz feu 9 faAwr A
FEAT AT A, I WU qWA ¥ T
& # &1 4 F'W Wy g 9% Fg N
TR R g | FEiag faand g
A FARFE T aTAE )

SHrr J. H. JOSHI (Bombay): Mr.
Deputy Chairman, I welcome the pro-
posals of the Budget placed before
this House by the hon. Finance Min-
ister. It has been stated, and rightly
so, that this is a pedestrian Budget
in the sense that it makes no yreat
changes in the previous one. .Now,
Sir, because I have only a short time
before me I shall offer a few remarks
on Defence. .

The expenditure on defence in the
year 1956-57 was Rs. 212 crores, in
1957-58 it was Rs. 282 crores, and the
Budget estimate for defence befare us
for 1958-59 is Rs. 291 crores. The
capital outlay for 1956-57 was Rs. 19
crores and for 1957-58 it was Rs. 25
crores. In the present Budget before
us it stands at Rs. 27 crores. Now,
Sir, we can see from these figures that
there was a steep rise in the year
1957-58. The reasons given for that
are that there was so much military
aid given by the U.S.A. to Pakistan
and also there was a sudden increase
on account of the replacement in ihe
Air Force and in the Army in parti-
cular, Now we know that in our
democratic States this sort of replace-
ment is very essential because of the
changes in the military thinking as

well as the advance in scientific and
technical matter. Sir, we know that
we have to import a large number
of articles for arms and ammunition,.
and after a certain period some of
them become useless or obsolete. In
countries which are manufacturing,
these types of arms and ammunition
they can make use of those articles.
which go obsolete or useless, but in
our country, where we have to import
all these materials, these articles now
lie as if they were in a museum. We
have to keep space for them and
maintain a large army of persons to
keep a watch over them, We have
some Sherman tanks, then there are
some bombers like the Liberator
bombers, some Spitfires or Vampire
Fighters. When al] these go obsolete;
we have to keep them away without
any use. Now, Sir, this is a matter in
which our condition is like a candle
burning at both ends. We cannot
manufacture them so that we can give
employment to the labour, nor cam
we be self-sufficient in the manufac-
ture of these arms and ammunition.
So that is asituation which is a rather
embarrassing. But circumstanced as.
we are, and since it a matter of self-
existence also, we have to do all these
things and incur all this expenditure.
But, Sir, there is a limit to the capa-
city of the people to pay towards this
expenditure or pay their taxes.
way, Sir, the Defence Department is

Any- -

a privileged department of our State

and whatever demands are made, the
general practice is that they are
sanctioned by Parliament or by the

State. But, Sir, there must be some .

ways and we should find out those
ways as to how best to meet with this
financial situation. The first thing is
that wa should increase the pace of
our production in the defence facto-
ries, and the second thing is that as
far as possible, we should effect eco-
nomy. Now, Sir, so far as the defence
factories are concerned, I feel that
they are not working on business
lines. They are just like concerns the

object of which is to give out doles -
I think we’
improvements in the .

to the needy people.
should make
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running of these factories. Then, Sir,
so far as the labour is concerned, it
is essential that we should inculcate
in them a spirit and a sense that they
also are the various components of
the strong arm of this couniry. Now
I have come to know that in these
defence factories also there have been
strikes. In 1953-54 there were 25
strikes, in 1954-55 there were 10
strikes, and in 19855-56 there
32 strikes, and the man hours Ilost
were 7,65,564 in 1953 and 45,579 in
1956. Now, Sir, the strikes or the loss
of man hours may do in any other
factories, but certainly not in the de-
fence factories. It is a serious thing
and the department should see that
no such thing happens.

Now, Sir, with regard to the ques-
tion of economy, there may be a
hundred things in which economy may
be effected. But what has come to
my notice is that hundreds and thou-
sands of vehicles, big and small, are
lying in the open, without any cover,
exposed to the excessive heat, rainfall
and dust or dust-storms. The tyres,
the tubes and the machinery are all
rusted and we know that these articles
have not as yet been able to be manu-
factured in our country, and all those
vehicles become useless in a short
time. Sir, notwithstanding the Rs. 300
crores which we spend for our defence
budget, it is rather pitiable that we
are not able to provide sheds or any
cover for such valuable vehicles, and
every year we have to import these
vehicles from abroad. Now this is
one instance in which, as I stated, with
an expenditure of a few lakhs of

rupees we can salvage all this great ,

loss that is being done.

Now, Sir, next I come to education.
It is in direct contrast to Defence
about which I made some men-
tion. It is a State subject and the . ..

Mgr. DEPUTY CHAIRMAN: You
have just two minutes, Mr. Joshi. .

Surt J. H. JOSHI: I shall thank you
if you add just three minutes and give
me five minutes.

were .

Mgr. DEPUTY CHAIRMAN: Then
I am adjouring the House. You can
continue afterwards. We will meet
again at 2 O’~lock. The House now
stands adjourned till 2 O’clock.

The House then adjourned
for lunch at half past one of
the clock.

The House reassembled after lunch
at two of the clock Mr. DEpuTy CHAIR-
MAN in the Chair.

Surr J. H. JOSHI; Mr.
Chairman, Sir, I was saying that
Education is a State subject. The
Budget estimates for the year 1958-59
have placed it at Rs. 29,63,20,000,
while last year it was Rs. 24,14,00,000.
Much of this amount 1s spent on
scholarships and also for maintaining
the universities under the Central
Government. There is a general feel-
ing that there is a great decline in
the standard of university education.
We have been told, and it is quite
true, that the country requires unity—

Depuly

emotional unity, political unity and
social unity—but these colleges and
universities come under the State

Governments, and State control. So
long as this is so, I am of the opinion
that this unity cannot be achieved in
a short time. The colleges run by
the State Governments are over-
crowded. There is no ratio between
the teacher or the lecturer and the
number of students, and the standard

of teaching and examination is dec-
lining. Here are students full of
energy. We have here the Ministry

of Irrigation and Power and we are
controlling floods; we are harnessing
the big rivers and are irrigating thou-
sands and lakhs of acres of land. But
the energy that we find in the students
unless it is properly directed, will
turn out to be more violent and more
devastating than the floods of the Kosi
or the Brahmaputra. But if well-cana-
lised, it will irrigate the soil of the cul-
ture of this land and the prosperity of
this country. I feel, therefore, that uni-
versity education should fall under the
Central Government, or in the alterna-

s
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tive a Board should be set up represen-
. ting all these universities, of a federal
nature, to keep uniformity in matters
of education, examinations and books.

SHRrI R. P. TAMTA (Uttar Pradesh):
Sir, I welcome this Budget because
this is a Budget after many years
wherein there is no proposal for
fresh taxation, which would affect the
common man. The common man these
days is facing hardship and is leading
a miserable life because the cost of
living hag gone up very high, and
moreover there are so many taxes,
direct and indirect, which he is find-
ing it hard to pay. Sir, when we look
at the general economic condition of
our country, we find it far from satis-
factory. We see that our foreign ex-
change resources and reserves have
dwindled down. Last year our Fin-
ance Minister had to go virtually with
a begging bowl round the world. It
is true that mainly due to his efforts
foreign aid to the tune of Rs. 325
crores we are hoping to get in the
near future. But my feeling is that
tc beg and borrow is not a desirable
tring especially for a country which
has got self-respect, and for a self-
respecting nation like that of ours, I
think, we should try to avoid borrow-
ing from other countries. It ig true
and it might be said that the aid that
we are getting is without any strings
attached to it, but when the time
comes for the repayment, if you are
not able to repay the amount that
you are borrowing in time, it would
place the country in an awkward posi-
tion. So, I hope that the money which
the Government is going to receive
from other countries would be spent
on such projects from which returns
might be sure and we might be able

to repay back the loans, within
stipulated time, that we are getting
now from other countries. In this

connection, I would like to place one
suggestion before the Government,
and that is this, the Government
should consider the question of nation-
alising all the gold in the country. My
feeling is that there is enormous gold

in the country, but the peole are shy
and not willing to give it to the Gov-
ernment, because they fear that Gov-
ernment might confiscate it.

Surt KAILASH BIHARI LALL
(Bihar): What about ornaments?

Surt R. P. TAMTA: Government
should fix a limit of say 100 tolas or
50 tolas for ornaments that may be
left with the individual, and above
that limit all people should be asked
to deposit their gold with the Gov-
ernment, and the Government should
in lieu thereof issue redeemable bonds,
interest-bearing bonds, income-tax
and wealth-tax free, so that those who
have gold and jewellery with them
might invest it with the Government
and in return they may also be able
to get a regular income by way of
interest. In this way, if the Govern-
ment nationalises all the gold in the
country, they might be able to get
sufficient gold and it may not be
necessary for them to borrow from
other countries.

Sir, in the Budget speech of the
,JFinance Minister towards the end I
find a sentence in which the calls for

unity and co-opera‘ion from all. This
is what he says:

“How can we and others

raise ourselves above fear and

hatred and the petty conflicts that -
are so out of place in the new world
that is taking shape? How can we
in India function with courage and
unity and grasp with strong hands
and stout hearts at this future? It
has been given to us of this gener-
ation to face mighty problems and
to achieve great results. We can
only serve our own people or the
world if we hold to our ideals and
live up to them.,

This budget statement is a minor
event in our march forward. We
have to look at it in the perspective
of what we have to do and what we
have to achieve. Above all, we have
to realise that our success depends
on ourselves and not on others, on
our own strength and wisdom, on
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our unity and co-operation and on
the spirit of our people whom we
are privileged to serve.”

These, Sir, are golden words con-
tained in the Budget Speech. The
Prime Minister hag rightly called for
unity in the country and for the co-
operation of all the people. My feel-
ing is that it is rather unfortunate that
in our country—if you look at our past
history—we find that the people of
this country have not been able to
stand united together and work to-
gether. We also find that even before
a common foe, our Hindu rulers of
the past were not able to unite to-
gether and repel aggression and as a
result of that, our country was sub-
jugated and it came under the bond-
age of foreign rulers, and that lasted
for centuries. Today, after attainment
of our independence, we find that
disruptive forces are again raising
their heads. In some places we find
agitation for language, in some other
places we find the feeling of casteism,
of provincialism and of communalism.
This is a great obstacle in the way of
the unity of our country. My feeling
ig that as long as the caste system
remaing in this country, it will be
very difficult for the people of this
counfry to unite together as one man.
So the greatest need of the country is
the consolidation of the people so that
all of us may realise that we are
‘one nation, one people and that we
have to work together. TFor this 1
would suggest that the Government
should take all such steps as would
make it possible to do away with
“casteism, provincialism and commun-
alism. For this my suggestion to the
Government would be to ask all Gov-
ernment servants in the  various
services to make a solemn affirmation
on oath that they will not observe
casteism, provincialism or communal-
ism in the discharge of their duties.
Those found guilty of this should be
dealt with rather severely.

Another suggestion is that in all in-
stitutions, government records, edu-
cational institutions, colleges and so
on, the Government should prohibit

the use of the ‘caste’ name before the
name of the person. They should also
ban all institutions of a communal
nature. Also I feel the Government
should give preference in government
services to those who go in for inter-
caste marriages. Recently I read an
article written by a wel] known social
reformer Shri Sant Ram the founder
of the Jat Pat Todak Mandal in the
weekly “Samata” published from
Almora, where he says:—

“grazaEal 58 aiT 1 § % fag
IFTL AT & FHAT TG aF a0
9 e faemg w99 a1 AEES
4, a4 o= wfa & <@ W a
foare zaw 2gq ¥ sl 1 ™
Hfs F faar Fm 7 99001 37
AW &g oG § 5 aw ar wfe
Fr TEgeEar 9 AfgEe g,

™ gufa &1 SR 9g
STES qd9  #fafmw ¥ S
taatz & o7 Fa oF ITHT AT
wifa & ffvg it 1 g9 &
TgEeIF ATt 39 fd v gy
T IE TG g AfMEw  w@aesrar
T mEta R am & fag
T ARl ® U FT AT "G
G 9% 1S9 AMEar &1 fAser
¥ foi afdem awa FT 989 @ga
FA & ford qaR. @A =nfga 17
So this is a further step that has
been suggested. So my submission is
that everything possible should be
done to consolidate the people of this
country and as far as possible we
should take steps to put anend to

all these disruptive forces that are
rqising their heads in the country.



2633 Budget (General), 1958-59

[Shri R. P. Tamta.] - - .
Above all, I would submit two things. !
The first is about the backward people |
of this country, I mean the Scheduled
Castes who constitute five and a half
crores of the population of this coun-
try. Their condition is still far from
satisfactory. It is true that untouch-
ability has been abolished by the Con-
stitution, but if you read through the
Report of the Commissioner for Sche-
duled Castes and the Scheduled
Tribes, you will find that he gives
many instances to show that though
untouchability has been abolished by
the Constitution, this practice is found
still in some parts of the land in some
form or other. Some days back there
was a Resolution discussed in this
House to the effect that the period of
reservation of ten years which is
there should be extended to 20 years
so that the members of the Scheduled
Castes and the Scheduled Tribes
might be able to enter the legislatures
in their proper numbers. But my own
feeling is that this reservation is
actually an obstacle in the way of the
Members of the Scheduled Castes and
the Scheduled Tribes being able to
stand on their own legs. This reser-
vation actually prevents them from
doing so. They have to depend on the
mercy of others. My suggestion in
this connection is that we should give
these people the opportunity to con-
test the general elections and if as
a result of that genera] election they
are not returned in sufficient numbers
then we should amend the Constitution
in articles 331 and 333 in some suitable
manner so that we may have a pro-
vision to the effect that in case the
Scheduled Castes and the Scheduled
Tribes members are not returned to
the legislatures in sufficient numbers,
then the President will have the power
to nominate such numbers of them as
he thinks fit so thal they get proper
representation in Legislature.

(Time bell rings.)

This is one of my suggestions. My
submission is that the economic con-
dition of these Scheduled Castes and

the Scheduled Tribes should be im-
proved and everything possible sheuld
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be done to better their economic
condition. Unless their economic
condition is bettered, they will not be
able to compets with others and be
able to march forward side by side
with others, and untouchability also
will not go.

May I have another three or four
minutes?

Mr. DEPUTY CHAIRMAN: Your
time is up.

SHrI R. P. TAMTA: I am sorry, Sir,
I was not given an opportunity to
speak last time and this time also I
am told my time is wup. This is
strange.

Mr. DEPUTY CHAIRMAN: You
have already taken fifteen minutes.

Surt R. P. TAMTA: Then 1 will
only say just one word more. I feel,
Sir, that at least there should be free
education for the scheduled castes and
the scheduled tribes for a period of
ten years in all stages throughout
the country.

Lastly, Sir, I have one suggestion
with regard to the hill districts of
Kumaon., There are good many
mineral resources; there is copper,
lead, graphite, etc. These are found
there but nothing has been done to
tap these resources. Something should
be done to tap these mineral resources
which are there. Lack of communi-
cation is one obstacle but we may
have ropeways there. For the better-
ment of the people there, I think,
something should be done to encour-
age the tourist traffic also.

Surr 8. C. DEB (Assam): Mr.
Deputy Chairman. I rise to support
the Budget proposals. It is wunder

changed circumstanceg that our Prime
Minister presented the Budget this
year. In his statement, he very ably
presented the state of affairs in the
country. It is a great concern for
all of us as to how we will meet the
economic situation in the country and
how we will fulfil the responsibilities
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so far as the Second Five Year Plan
Programme is concerned. Because, ot
that hinges the economic situation of
1. country. Though Government has
been wying to tide over the difficulties
it has not still been able to ease the
situation even when we have got aid
from friendly foreign countries. A
wrisis has been persisting during the
year 1956-57 when the balance of pay-
Zments position took a reverse turn and
till the quarter, July-September, 1957,
#the position had not improved. There
is clear admission that in that period
there was a substantial increase in
imports. Of course, after that period,
the import policy has been tightened
10 far as consumer goods are concern-
ed but there is the danger of deficit
financing and economists are offering
continuous  warning against  this
deficit financing and they assert that
our Second Five Year Plan programme
s too ambitious and howsoever the
Government could guard against this
«leficit financing, inflation is bound to
«come. As for myself, I do not sub-
scribe to this view and we must face
facts boldly and without basically
minimising the development pro-
-gramme we should go ahead with
determination and courage. In any
case, we may accept the criticism in
its true light and take all precautio-
nary measures against deficit finan-
«cing. We appreciate the offer of
financial aid from all the friendly
countries for our development pro-
gramme and I am gne with the policy
that we shall entertain all such offers
from whatever quarter they come
having no string in such offers. How-
ever, Sir, it is a good sign that in
recent times the economic situation is
getting eased and the price index has
‘been round about 105 which is a re-
flection of the improved supply posi-
tion. Though industrial production
has continued to expand, the rate of
expansion is not encouraging; when
-we had tightened the import policy
regarding consumer goods, industrial
production must reach up to a certain
level and we should take more posi-
-tive steps so that our export market
would expand and we could achieve
:a surplus -balance .0of payments.

For the economic stabilisation of
‘/ the country, I would like to suggest
i that we must take concrete measures
so that small-scale industries could
be developed throughout the length
and breadth of the country, more so
in the undeveloped parts of the coun-

try. Though Government has taken
some positive measures for the en-
couragement of small industries,

they are not enough; further drive
has to be given and further steps are
to be organised to create initiative
in the minds of the people. Public
opinion should be roused and mobi-
lised in that behalf and a favourable
atmosphere has to be created to
enthuse people in that direction.

Now, Sir, I would like to come to
some of the problems, for example,
the refugee problem in Assam, parti-
cularly in the district of Cachar from
where I come. The problem there
cannot be solved within the period of
the Second Five Year Plan unless
Governments, both in the Centres and
in the State, are serious about solving
that problem. I am going to give an
illustration in that behalf. I had been
to my place in connection with a
by-election. I had been to the Sale-
bari refugee colony and the Panch-
gram refugee colony. I must say that
this is the first time I have come across
the actual position in the Salebari re-
fugee colony. During the six years
that I have been in Parliament, no-
body, not even any member of that
colony, had drawn my attention to
the actual conditions there, the con~
ditions under which the refugees
there are living. The place is situat-
ed just by the side of the Badarpur
Railway Colony and unless one visits
the place, it is impossible to imagine
the pitiable conditions under which
these refugees live there. The whole
area is a slum area; the whole thing
is so unhygenic and unplanned that
it may safely be called hell. Water
supply is lacking; the sites of the
latrines are horrible. Almost the
same is the case with the Panchgram
refugee colony which is situated on a
hillock. There is no proper water
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supply. So, my suggestion is that un-
less Government improves the condi-
tion of the refugees who are spread
over in different parts there, the
situation would not improve. Sir, our
Chief Minister, Shri B, P. Chaliha,
who was not a Member when he was
elected as Chief Minister, sought
election from that area and when the
result of the election was out he made
a categorical statement that the con-
dition of the refugees there has yet
to be improved and that unless the
problem was properly solved, condi-
tiong will deteriorate.

Now, Sir, I come to another part of
that question, When we ask question
in this House or in the other House,

~the Minister in charge always™ says
that money is given 1o the States
according to the Plan, according to
the Schemes, but I cannot understand
the position. Unless our Rehabilitation
Ministry takes full responsibility
about what is being done there, the
situation cannot be improved. So it
is a serious point and a serious view
of the matter has to be taken and that
has to be taken with a breadth of
vision and with a plan so that the re-
fugee problem, wherever it is, should
be solved properly and within the
Second Five Year Plan period.

Now I come to another question, of
transport facilities to be offered for
movement of goods and even of
daily necessities from and to the
Union Territory of Tripura. In the
first week of January, Sir, I had been
to Agartala. There the eeonomic
situation is deteriorating and the
trading community there who deals in
daily necessities finds it very difficult
to maintain the business connection
via FEast Pakistan. The merchants
there are helpless in the hands of the
railway administration in East Pakis-
tan. No effort on the part of the Cen-
tral Government can improve the
transport facility via East Pakistan,
and the administrative set up there
in Tripura also is not to people’s
liking. So it is very necessary first
to devise ways and means of having

transport facilities both by rail and
road to Agartala via Assam. First-
class road transport system and rail-
way connection up to Agartala are to
be created soon to combat the trans-
port difficulty of Tripura. Such is
also the case with Manipur. Both
these areas require an effective com-
munication system to be provided
to improve the condition in those
places.

Now I come to the question of in-
land water transport. There is a
great demand to develop inland water
transport all over the country. That
way I am much concerned about the
development of water transport bet-
ween the Ganga and the Brahmputra.
I like to know whether any survey has
been undertaken by our Government
in order ito create such connection
and if so, may I know what is the
result of that investigation? To ease
the transport Dbottleneck in the
eastern parts of the country such a
programme of development is abso-
Jutely necessary. Unlesg special steps
are taken in that direction, that is,
to develop railway, road and water
transport facilities in the eastern parts
of the country, the transport difficulty
will be there and the situation will
not be improved.

(Time bell rings.)

Sir, T acknowledge that Govern-
ment has created a separate Railway
zone in the eastern part of the country
but unless some plan is devised to
improve the transport facility in that
corner of the country, the situation
will go from bad to worse, and I like
to draw the special attention of the
Government to see that the transport
bottleneck in Assam is removed as
soon as possible because we are also
faced with some border and other
difficulties, and that also requires
proper attention on the part of the
Government to impruve the transport
facilities in that part of the country.

Thank you, Sir.

SHrRT PERATH NARAYANAN NAIR
(Kerala);: Mr. Deputy Chairman, Sir,
I just want to touch on one point
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which, I feel, has an important bear-
ing on development of democracy in
this country. 1 refer to the relation-
ship which exists or ought to exist
between the Centre and the States
and as between the States. Now, Sir,
this is a broad issue and most obvi-
ously I cannot go into in detail over
the varioug aspects of this issue and
I shall not do so. 1 want to make it
clear that it is not my case that there
is any general embitterment of re-
lations between the States and the
Centre or between the States. It is
not so; it does not exist over any
wide sphere; I grant that. But there
are unmistakable trends in evidence
which we in this House would do well
to take note of. To illustrate my
point, Sir, T would just refer to the
feelings that have been aroused in
wide sectiong of the people in Kerala
over the attitude of the Central Gov-
ernment to the Education Bill spon-
sored by that State. Now, Sir, T am
not going into the constitutional
aspects of the issue. We are told that
the Government have decided or are
about to decide to advise the Presi-
dent to refer the Bill to the Supreme
Court. As I said, just at the moment
I am not going into the constitutional
aspects of it. But our Prime Minister
had occasion to make a statement in
respect of this Bill, a public statement
which, T must say, vast sections of
the people in Kerala have not found
satisfying, or even correct for that
matter. Now the Prime Minister
said, Sir, that the Government of
India are advising the President to
refer this Bill to the Supreme Court
so that unnecessary litigation may be
avoided in future. Now that is a very
desirable objective. But I ask, “Is it
possible that that desirable objective
can be reached through this proce-
dure?” For aught I know the advisory
opinion which the Supreme Court may
give can have no binding or manda-
tory effect. For aught I know the
advisory opinion which the Supreme
Court may give will not have the force
of a judgment, and that may not act
as a bar for any citizen of India to
again approach the Court and get a
judgment on that issue?

Now, Sir, over three thousand Bills.
have been passed by the various State:
Legislatures and Parliament, and in. .
respect of no such Bill the Government
of India thought it necessary to advise:
the President to have recourse to this
thing. Now when the Prime Minister
says that the desirable objective of
avoiding future litigation can be
achieved through this procedure, the
people in Kerala are at a loss to under-
stand that, and I would entreat the:
Prime Minister to throw some more
light on that aspect of the matter.
And again, Sir, the people of Kerala
find that under the Directive Principles
of the Constitution which throw the
responsibility on States for universal
free primary education, under those
Directive Principles, in two districts in
Andhra Pradesh, the schools including
private schools have been taken over
by the Government. Necessary legis-
lation has been enacted and the Presi-
dent has given his assent to that.
Again, Sir, in Assam also, to be more-
exact, in the Naga areas, there also,
so far as my information goes, private
schools have been taken over by the
State Government. And again the
necessary legislation was assented to.
Now there is naturally a feeling in
Kerala whether this is some politically
discriminatory attitude which is being
shown to this particular piece of its
legislation. As I made it quite clear
in the very beginning I am not sug-
gesting that there is this discriminatory
attitude in all cases and over a vast
sphere. In regard to this because they
find that in Andhra and in other States
the State Governments are enabled to
take over private institutions and the
constitutional and legal issues are not
raised, they feel that there is some
sort of a political diserimination
against them.

Again there is one material point.
The provisions in this KXerala Bill
enable the Government to make direct
payment to the teachers; that is one
change which is being sought to be
made through the provisions of this
Bill. Again I find in Madras, for
example, this direct payment to the
teachers through the Headmaster and'
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not through the Manager has been
:accomplished by an executive order
and in their case no constitutional or
legal issues were raised. So the people
in Kerala are at a loss to know why
ithis sort of attitude is being adopted
towards them. Sir, it is quite neces-
sary that in regard to these issues
sthere should be proper relationship
existing between the Centre and the
States and if my information is correct
this Bill in the draft form was refer-
red to the Government of India in the
various departments and my informa-
tion is that all the varivus suggestions
which they gave were accepted and
wembodied in the Bill. Not that the
‘State Government was under any obli-
‘gation to consult the Centre except on
'the question of compensation on which
wunder the Constitution they are bouna
‘to consult the Union Government; but
‘they did consult the TUnion Govern-
‘ment so that the passing of this legis-
Tation might be smooth. They took the
precaution; they fook this wise
tecourse of approaching the Union
‘Government, and the State Govern-
‘ment having embodied all the sugges-
tions that were put forward I do not
see any reason why this particular
attitude should be shown. Sir, on
these points feelings have been arous-
ed in Kerala and if such feelings conti-
‘nue to spread not only in this but in
ather fields also, then the question of
the autonomy of the States and the
proper relationship between the States
-and the Centre are all involved and
that is the reason why I take this
opportunity to draw the attention of
the Government to this feeling which
7s there in Kerala,

In regard to this question of inier-
‘State relationship, again certain other
things are in evidence. Of course, I
do not want to go into this food prob-
Jem which is a pivotal thing in the
scheme of our Budget and in the
scheme of our Plan. All the various
-aspects have been gone into ‘n the
course of the debate here. Now, there
is this zonal arrangement for distribu-
tion of rice. It is a difficult thing to
o into this problem which has a bear-

\

i ing on

inter-State relationships but
the fact is that of the four State Gov-
ernments which are parties to the
South Zone agreement, three Govern
ments have adopted a certain atutude
They may be right; I am not question-
ing their authority. Now when the
Government of India accepts a policy,
when Parliament accepts a policy and
when certain administrative arrange-
ments are made, it is necessary that
the scheme is given a free trial. Again
I am just drawing your attention to
this aspect of the question so¢ ‘hat
unnecessary developments and acerbi-
ties in relation to the question of inter-
State relationships may be avoided.
After all, at party level also it can be
taken up and tackled. More than that
Idonot want to go into this at present
but there is another aspect of tnis
dquestion so far as it affects Kerala.
As the House is aware Kerala is acting
as a drag on all India and all active
steps to tide over the food deficit in
that State must be taken looking at
the question from the all-India point
of view. Now, whatever may be
reasons—within the limited time at
my disposal I cannot go into all the
details—under the second Five Year
Plan there are certain irrigation
scherres and schemes for improvement
of agriculture and our Government are
going full steam ahead with the eiforts
to increase food production. The defi-
cit in that small State comes to over
seven lakh tons and the zonal arrange-
ments and other things being what
they are, naturally it is up to the Stafe
Government to augment food produc-
tion. My information is that for the
next two or three years the State
Government has worked out irrigation
schemes—not large scale irrigation
schemes but medium and minor irriga-
tion schemes—which would irrigate
over four lakh acres of land, which
means the production from these four
lakh acres, especially in the present
conditions, is a material thing. And
those various schemes have been
brought to the notice of the Govern-
ment. That is my information. There
is the Periyar Valley Scheme, the
Thanneermukham Scheme and the
Valiapattanam scheme. Sir, if some
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additional allotment is made in this
connection to solve the food problem
of the deficit State of Kerala,
it will go a long way in easing
the tension in other spherés. It is
from that national point of view that
we have to look at this problem and
I would urge the Government to do
something for them. The Periyar
Valley Scheme, the Thanneermukham
Scheme and the irrigation part of
Barapole scheme do not require
foreign exchange; they require only
additional allotment. Even though for
the development of scarcity areas over
Rs. 40 crores have been allotted under
the second Five Year Plan, becausz of
so many factors, primarily because lhe
Governments which were there in
Kerala never thought about bringing
these schemes to the notice of the
Government, not a single rupee has
been allotted to Kerala. I am not
making any grievance of it but the
fact is there and taking all these facts
into consideration I would request the
hon. Minister, I would request the
wvarious departments of the Govern-
ment of India to pay some particular
attention to this aspect of the guestion.

I have only one small point more,
Mr. Deputy Chairman, and that is the
position of the Law Officers of the
Government of India wvis-a-vis the
States. Now, I am not raising any
question of professional etiquette;
nothing like that. In the present con-
ditions the Law Officers of the Gov-
ernment can accept private briefs and
there have been instances of their
accepting private briefs against the
State Governments. There is nothing
to bar them but what I ask is, is it
proper? Can we not think of having
a healthy convention that the Law
Officers, that the services of the great
legal officers of the Government of
India are not placed at the disposal of
private parties against the States? I
am not suggesting that they must be
debarred from accepting private briefs.

Surr AKBAR ALI KHAN: Sir, so
far as I know, they do not appear
against the States—the Advocate Gene-
ral or the Attorney-General.

SHRI PERATH NARAYANAN
NAIR: There have been instances of
the Attorney-General

Mgr. DEPUTY CHAIRMAN: He is
correct.

SHRI PERATH NARAYANAN
NAIR: . . having accepted such

briefs. Only recently—last year in fact
—there was a case in which the Mad-
ras Government was involved. The
Attorney-General was briefed by a
party. Here, in respect of a Kerala
Bill also in regard to the exten-
sion of the basic tax to provide
lands in  Malabar, the services
of the law officers have been
secured by the private parties. My
point is, in such cases if a proper
machinery can be organised with the
State Governments concerned, they
are consulted or are informed suffi-
ciently early, so that they get the first
chance to avail themselves of the ser-
vices of the law officers, that will be
quite proper. And I think at the Law
Ministers’ Conference last time this
point was taken up. And I think that
the point was taken up with sympathy
by the Law Minister that he would
look into it and a more proper and a
more healthy convention would be
established in respect of this thing.
But that has not been done. I want
to draw the attention of the Govern-
ment to this particular thing also.

Again, Sir, before I close .. .

Mgr. DEPUTY CHAIRMAN: It is
time.
SHrI PERATH NARAYANAN

NAIR: Only one point and that is in
regard to the situation in Indonesia.
The points made from this side of
the House were not made just on
press reports. Now, the news from
Indonesia, an official bulletin which is
made available to Membehrs of Par-
liament, also to Government there. . .

SHrI P. S. RAJAGOPAL NAIDU
(Madras): How is Indonesia relevant
to the Budget discussion?

Mr. DEPUTY CHAIRMAN: Failure

of the Government of India.
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Surr PERATH NARAYANAN
NAIR: They are No. 43, verbatim
report of President Seokarno’s speech.
There he makes a categorical, unequi-
vocal mention of the interference of
other powers in the internal affairs of
Indonesia. So, that is there, an official
statement which was . . .

Mr. DEPUTY CHAIRMAN:
may be, but do you expect . .

That

(Interruptions.)

Surt PERATH NARAYANAN NAIR:
That is another thing. Our informa-
tion was not based on just press
reports.

Mgr. DEPUTY CHAIRMAN: What
she said was that they have not receiv-
ed any communication from the Gov-
ernment of Indonesia.

SRt PERATH NARAYANAN NAIR:
It is not our suggestion that Indian
Government should intervene.

SurimatT LAKSHMI MENON: Of
- course, it is.

Surt PERATH NARAYANAN NAIR:
It was not our intention. We just
mentioned that cognizance be taken of
the fact and attention has been drawn
to it by no less a person than the Pre-
sident of Indonesia himself. That is
the point which I wanted to make out.

Tee DEPUTY MINISTER oF LAW
(Surl R. M. HajgarNavis): Mr. Deputy
Chairman, a complaint has been made
against the Government of India that
in advising the President -to accord
assent to Bills sent by the State Gov-
ernments, in which his assent is neces-
sary under the Constitution, the Gov-
ernment of India discriminate between
one State and another and it is said
that so far as Kerala Government is
concerned they have some ground for
complaint that we have applied differ-
ent standards to their Education Bill.
Now, it is possible that the casc may
soon go bhefore the Supreme Court.

Therefore, this is neither the occasion
nor the forurn. where the contention on
behalf of the Kerala Government that
it is intra vires of the Constitution, and
the objections raised by us against
certain provisions of the Bill, should
be debated. The appropriate tribunal
would, of course, be the Supreme
Court. But I deny, and I deny with
all the earnestness at my command
that the Government of India do not
treat the proposal for legislation by
the Kerala Government exactly on
the same basis as they treat the legis-
lation of other States. I might inform
the hon. Member that proposals for
assent by the President come to us
from all the States and in each case
it is subjected to scrutiny. And there
are certain well established principles
on the basis of which this assent is
either given or withheld. What hap-~
pens in other cases is that wherever
there is a refusal that refusal is under-
stood in the spirit in which it is made
and no complaint is received.

Surt BHUPESH GUPTA: May I
know whether any other cases have
been referred to the Supreme Court?

SHRI R. M. HAJARNAVIS: All that
I can tell the hon. Member today is
that the assent has been withheld in
many cases. And if 1 remember
aright, probably there was one piece
of legislation by the Kerala Govern-
ment in which we pointed out to
them certain defects and it appears
to me that the Kerala Government
have accepted our advice. If they
had agreed with our advice they
would have withdrawn the proposed
Bill.

Surt PERATH NARAYANAN NAIR:
They have already accepted the sug-
gestions made to the Government.

Surr R. M. HAJARNAVIS: No, not
in respect of others to which we
raised the objection. They are still a
matter of controversy between us ard
the State Government. And then
after all we did not decide the matter.
‘We have asked the final arbiter, the
Supreme Court, to decide the dispute.
So, where is the question of 'grie-
vance?
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Surt BHUPESH GUPTA: In
which other cases you have asked?

Mr. DEPUTY CHAIRMAN: Order,
order.

Sart R. M. HAJARNAVIS: I do
not belive that the Kerala Govern-
ment are represented here in this
House.

(Interruption.)

Surt PERATH NARAYANAN
NAIR: I never raised . .

Mr. DEPUTY CHAIRMAN: We

are not concerned with Kerala
Government. Please go on. Order,
order.

‘Surt PERATH NARAYANAN NAIR:
Certain political

Mgr. DEPUTY CHAIRMAN: He is
standing on his legs. You should not
disturb.

Surr R. M. HAJARNAYVIS: Then,
it was contended that this probably
was the first time that the jurisdic-
tion of the Supreme Court was
invoked. That is not correct. As soon
as the federation was established, it
was necessary to have a court to
decide the limits of the legislative
power between the States and the
Centre and there was the Federal
Court. The first case that went to
the Federal Court was in connection
with the C. P. and Berar Sales of
Motor Spirits and Lubricants Taxa-
tion Act. This was referred by the
Government of India for their advi-
sory opinion to the Federal Court and
as far as I know that opinion still
stands. It is quite true, theoretically
it is quite correct to say, that an
opinion delivered by the Federal
‘Court in its advisory jurisdiction is
mot binding upon private parties. But
as far as I am aware there is not a
single case where an advisory opinion
which has once been given by the
Federal Court has been dissented

4 '

from. That is to say, the decision
given is given after due deliberation
and though there is a theoretical
possibility that that opinion may be
subsequently changed, yet parties
have had the advantage of the final
opinion of the Federal Court.

Surrt PERATH NARAYANAN NAIR:
The Minister is anticipating many
things.

Surr R. M. HAJARNAVIS:  After
that, after opinion was given on the
C.P. and Berar Sales of Motor Spirit
and Lubricants Taxation Act, there
were two further references, one on
the Hindu Women’s Right to Property
Act and the third on the right of the
Centre in respect of the Estate Duty.
And as far as I am aware—I may be
wrong—in no case has an advisory
opinion once given been  dissented
from in any subsequent case, though
the Supreme Court has to a certain
extent dissented from the position,
from the law that it had declared in
cases between private parties. So it
is not correct when the hon. Member
says that the advisory opinion given
will not be of any use. As a matter
of fact, there is a considerable body
and a responsible body of constitu-
tional lawyers who say that the pro-
visions relating to the advisory juris-
diction of the Supreme Court may be
resorted to more often than it is now,
and that it should not be left to the
chance or vicissitude of a private in-
dividual, that these controversial
questions should finally be decided.
Therefore, I suggest that where a
serious question arises and it has to
be decided, I do not think that any
responsible person can make a grie~
vance of the fact that the highest
tribunal in this land has been invited
to express an opinion.

Surt PERATH NARAYANAN NAIR:
It is not so simple as all that. Nor is
it

Surr R. M. HAJARNAVIS: Well, a
straight course is always probably
the simplest. That is what I thought.

~
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ars 4T g% qTE g WgEE T
fm &y a% 1 oz O OF @maer
fqrd &, 7% AOF AEH 2 1 A
7 &1 9 foq W@ F@F, a7 T AR
g1 wWRI@ A UF A A
gwg four at ag qam afE #1 &
TR FE gred ardr mrr o)
Wi @ WY & I, WA F

Surr BHUPESH GUPTA: Why
don’t you assent to that Bill and then
consult the Supreme Court and make
amendments, if necessary?

Mgr. DEPUTY CHAIRMAN: Order,
arder.

Smrr R. M. HAJARNAVIS:  Now,
therefore, I thank you for giving me
an opportunity for explaining the

point of view of the Government.

There, I think, the matter should be

allowed to rest.

siir wwEE 8% (gfEE
e ) : SYgWMfd wERd, WOR
W I9E F AT &1 AIT A FgH H
7R St g faar @ s fad wen
gag g |

ITEATfY  AERT, X[ F @
TN ¥ d W ¥ g dvg I sAfd
g W AR AW W & aEr &)
T@F FATAT FHAR 3T § ST WgEE AT
1y f& wafan, widfarn, s,
g omfe 2 & oR =R Rl
AR &1 qaTg F< AT 91, 39 M
9T Wl dgd T® Farr & AW
g

3 p.M, <

7 fRmE g@R F1 =wE ™
e femr s g o oA

F o WOE OF @O T § TgE-

Firfaw, o o & AmTd 1 o
dro # FWTEY F FUX W IF &L
q fy@r  wm W wERaE @,
a1 = gl femr @ sEfew g
FEFT ¥ o9y 7§ 5 g
T EANT B EOW N & A
ST g1z 3 % arfe 7 o grafes i
FSfEg do o FAT F T a1
gH | g X €T Taawe At
T FAT gH ggl T FH Y FH AL

~

IR TR #F f@Gg9 == I

Fifgd )

AR AN, W F a1
WY, T AR AT IR G § b
T T WEW agr A gar g
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& fad W d a e e ¥ 2wa
g 1 gwd Afw ¥ fafiew faega
1 grafues fafae frm 7] gt ame T
TR 8 99 I9 grEIed 7 7T
fer &t W goT g grfeew &
T & aftw sgw faew & foad Goa
FT I &, FR ST G & 9T F W[e
Ieid afew groq a@Tar & Ok SR
g A ST @ Wi e g
g | 7@t gefiew & wmeax faawr
greg Y UeH §; av9l &1 @y &
fowg @ azg awg ¥ faew fodmT
gTa & St &1 T & R, aar
R R N @ g ey fF oy
THIT T2 I & ST FRIEAT 7 H1E Fhera
AR guA @ 2 f& Qo 39 awn
F AT BN & AT T a@ I
foar  ox e feam war & 0 gwA
@ faegw  gefrew @@ 7 o
R@r | gt 9% BR @R av6l W oy
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grfies a1 A Yoo faegd M
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ot 39T AT Fgl ¥ qEem 7
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T e fafey ¥ a ww
f& gT uF €T 7 0F udse I AT
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FY feam & dewz A AR agt
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T F AR AR T F g
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Mr. DEPUTY CHAIRMAN:
nof the Railway Budget.

It is
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SurimATI MAYA DEVI CHETTY:
I just wanted to peint out a few diffi-
rulties about our Assam rail link.

CERR GGG eRe
A3 IR a1 FEAE | 3 W o
¥ gra W WA 98 FeAT & fF o9 I
F1 fweT gar a9 g 3 fas argw
qAE AL\ TR ST STEAE AT 41
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¥ AR L TFC AT Gaur o Ffeq

e W faF a9 § ¢ s
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Afagrdt = & FT ARN FHT AET
qear & foad aga fefraedt gt €1

A7 ggd W wrga  fafawer wEiew
C ¥ ww A ar fw oaar oad &
- 3T us  faw gwr wfew foew
f& @asg #AR alatar & &g
TERA TE G GF, BICHTHT aF ST
T EF | ST T Fier § g
§ afF B e g g o g
¥ fo aga grarde §  F\ifs arferte
FdM AR @ fagan Tsa arfea@
faeam, wem@ AT® & 1 @
el =t § rfefa ar e e
g WX 3§ TFTee ufear g fer
2 RSD.—5.

a@  #r fqufa oy & @ 3@ W) .
wF faar faofs & wlew &
FrEaw  fafreet wgEa & aqo
FW g fF AW F FaTaF A e
% fag uF womr § qarede fFaT ST
a1fed  qF Fg 9T g F qex 7w
CL

(Time bell rings.)

gt aifs arfefean & fag o soiae
AT & | :

Wt Ao wfwa  wraw wAT (W4T
q) : ITEWMIT 7GR, WG T
FMT A IEEAR FT Iq74 AL
A% T4 T@d w9 g1 W@ E AT g1 g
g SA%T /W7 gF HA  yawar
gt & W gax o 7 W fafaeex
CEAECIE T COCIEMC R LI | L
T "@ET & G Sf 99 & SHHT
N A Ffex g7dT F@E | ™ aw
[E a9E F g9T A, 9 A% W, WA
gAgR  F1 qfdfeafs & ar 4, Jgr
UF A% (AT ATRA Flaq & TR A,
Ao fearar)  IgH 49 Farar a1 5
SO0 dwra # fEadr sfearen
g\ wmfas gfee § 49 7gi &7 F=0
e ¥ gme @A+ sfE
4 uF fqay  guedr #1 AR 959 &0
tar oo SEAr § ) WAIIE WK
FT & 9 ST Q8 HIA T
TEIE @ §, 99N awr, anar, e
AT, "I, qAT, FEAT AL FE
9 et &, foawer & agf ax avia
A FT @war g | T v
q S FO §, IAH A_A &l AHIY,
@I AR ggU #E A9 fAaar g
gl I AT ST ATSF g, I AT aue
T P aRT ) T
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[#t wao wfag Araa) :
 gefg & s fF agr o gg
g\ fge wfwagw & q@ @9 &
AT AT AT qT A A F AIRLA
SE AT # | # g feew
gq  fedls  HqEa TAT St GFHIA
¥ 3z MAH T ARG T FF
AT FAAFL AT | G A= 5 oug
e gm fafae< grge & W
g zafex 993 T &g fafreex
wed #1 3 fear 1 g fafree g
A Se A foies fafaed o
g faor st 8% A ¥ AT R
TQeror Fwan | gl ) fawe,
qreaT, AT@EF W gEA S qga
W A ® faswedt &)

A7 ggf 9X 9 39T AT @i
FaR A S oAwy @ oar sgwy
F19T yr3w fAfaee agey &1 & 7R}
SgM  AF wrawq fear 5 fada
gEgEtT AT | v 98 A% @l
a9 T & FIfE AR I GTEAT

F¥ aga FA1 & | wFFET dFEE 9=-
iy IET W A9 W Xed ATEA
@er &1 S 39 qYg 7 SR
nrared e

yew fafreer @gd & g7 &

qarfas @ A9 oy fafeev e |

F 9 AqT  HIX AW [ATHRET AT |
§F ST IW 4T FT TEHfaw A1
Far § fafosd 99 #0 & a1
¥ % | SR F 5 ow el
G FE F g qFEI W
sam | ofeT AU FEAr ag R fE
g & WEM W WA { FTRr
qiET gYEar g W &9 SFIg 9T g
qrET AT B 1 W g9T S g,
Iuw faeifaee oEt & 99 7 wfs-
ars grr 1 syfem @we fRewaw

. T

¥ AR w99 9% 9wH F fag &9
frags fpar 1 aY s feawT &
foaenfaee at gfear mame A
AT | BT o9 mREAal & 91
T8l @@ 3w fFar | 9EA fama &
TF AT WA IFS AT AT |
AT AR T A @ E | AW
Aol fAes s Agr &1 W
7 foax €Y qa & fag z9 fawa
qEL & HAETT 9SqT | | A AT
3 39 & 9 @AT Jear g fw
AR Agad & meax  faga g
g2 w9 fa%a & 93 T 9ere faw @
g WX IAF & wvax favqt gUs |
frwer @ gasT 93erT & W & )
47 fe Fawa o fafaeee #1
fermr fF o9 us gar fSarafae
waage G faedt @@ =W, 5,
JEERT T AMA S AL ATAT TEHL
F T QAT FAET | FIE
ey fafaeee A frarenfaes feaedz
F TRFE-TA Ht famr 1 @Y
STEFER qrEd 7 A7 foan 5w
FIH T I ET THAT 8 FAfF FqH
P AEEE FT qFH AGT F
qnm fee & o ¥ AT 9SaT ¥ | gHaE
gfafaa W faer 5 faee & fag
e Il ® g g, A & «re-
e @ fag RS IdfRE =,
FE TS AW wTAM, TACAT AT
FW R R gEw 1 waw fawe F
FEEEy F 94 3 W AR SEEAT O3
F@ & fag a7 ur fazdi 99 =%-
WX s,  fameifaee § o,
qE TR AR gL XA RN 99 qF
ARA LT F[ A ATAH AT av a4
A TgT T e AT #1799
fFar | TFR ¥ Yo  Hier afgpor §
UF T g g Sigl g Ifager
7 fomr 2 f5 9i) fAdedt 0 &
ARG TG ® a4 & fax agf § us
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IEY w0 el a1 ST S @I | WAT
Tl qUaW A3 femm At g 3w
faa 7 wg a@wR ¥ FEW fFag
oW FO4 HMifE g7 3fagm W,
zay  fwmie 7, 5 fAar & % gaq
7 Ty fadar & ( 9 @F 777 o7 7IF
JET F AT FAF THH AT TIHIT
feedt & 1 & i Tw
fafree wEew 70 wF fREaA 2 )
gAY T FY Yo FUS AT F fora
DIERIECE D I F i L |
T ST R @ e, A R -
Aforee F TT3AT A9 A A7 A
2 & i agl e w1 g9 q@
g, AnT fgew & o WET A AT 9940
g, T <7 Hfoars gar g | gty
F =it ot faw &7 @ g B aiter-
fasiver wfge & ford ©F @0 = #
TET | AT ST Jgf fSaer gary
Ty geafg § 9AF SWEM F aW
¥ fag w0 e fear 9@ &
9 Geq § gEEI1 & 9TAA g JHTAIT
TN & {7 |31 gl § il e
AT WY AONTT A TGHA BT HAS
A & 1 EATY HTATT SgT FA E
3¢ gFEdt | fadk & me
I

sy sy WA . B9 AN AT

HOH dqE R

sft o Afar wiga AT : {9
AT qEET a7 qST WA F § IR
FST A9 AT g | gEfed 47
FOAET Ry /T T AT ST AT
. Ul geafq § IEET a9 g9
ged & gEEEl O 9gAT @ g
Faww Fwar g 5 9y S wrad
FT AR GEICT § GHRT AT FA &
faa foqen e #180 g® fFam s
oAt &€ sfrer e & SWfd R )

(}

|

AT W@ AT & T § g9 A1
§ fFg g oan # s 76 & A
AR T B e B S Gl
CER I B DOt A s L
felt #1931 7EF & 1 IHHT QT AT
S & 1 g9 2898 F sARQER A
9 g sfear fg=r Arfger avdes
g Ve 91, OY 999 &9 g @ fF
THE FI & WA F 48 foam gom
a1 foF 97 aw wrgT F mrafadl &v
frarg agr a1, wff dm @
THET FTA F FAE FT ATH AT

FE AT 67 G qgrad F1 e
@I | WENTRT FTA § HIEAT a9

TN G W IgA WAGT AT AT
39 g1 gifger aefomr & w9 4]
I qrafnF e w d@r a9 49
o F7fF AT F 3 v §
A9 H AT g7 OTE TRTS AR § T
T FE AAYGT F FfqQE T
fFar 1 FoamAresae Sdve F ageay
FI 47 g ara 41 fF 7T H qA,
ITE AT AT SF7 AT AT IS Ty
g ST JargEw ug g fF ami e &
gteaten fefegas § feafew Qax
(frfr &) s 8 1 fedfesdax
TR AT W 7 f9ET gl ) a8
qag wg § fAwaar § 7w
F frpadr g 1 39 GaX F R
A9 91 qH[ AW T A AT T
Al UF d& 9¥ UF HILT hAT A
) foe 38 F15 T A1 @d
TR T ST AT FHL IF AT 9T A
W |

g A AqA T A WK
qF & FE FE FU ST FIS d q2h
I T IEEF AN FIS B T
qF § W FT HIK SN GIST 9T
I TI T AT T | T AFK
T & aEr [AEe o an
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ot fiewE @y o g oft gl

qEE T |

/

Ve

i geo wfax wi;a T : Fg
|17 F| 31 e @ w1 O fasear
g ofFTag T FG I STTE 7
TR A & St g 1 o

AR IAT FHTA H TH Irq 77 ferE
fwar 91

mfgr & W fafaeeT ageg &
T e ag fAgew & & afae
qgl IAd ATEA GIAT FT AT FY
I

SHRI SONUSING DHANSING
PATIL (Bombay): Mr. Deputy
Chairman, I have to make a few
observations on the Budget which has
been styled a pedestrian budget. The
hon. friend who preceded me has
very vividly put his case and he
comes from the extreme East of India.
I have to put up along side of it, the
case of new state of Bombay. Of
course, I do not wanf to take much
time of the House by asking it to con-
sider the question of forming the new
state of Bombay but the financial
problem that the new State of Bombay
has created needs particular attention
as far as the Central Budget is con-
cerned. This matter has been very
emphatically put by the Finance Min-
ister of Bombay in the speech he
delivered on the 25th February, 1958.

Surr V. PRASAD RAO: We are
not discussing the Bombay Budget.

SHRI SONUSING DHANSING
PATIL: He has said that the solution
of the national problem which emerg-
ed from Parliament in their wisdom
after re-organisation of States has
created a very complicated financial
problem for the component parts of
Bombay State and he has shown how

[l
)

i
)

Bombay State has been given a discri-
minatory treatment as far as ifs share
in the divisible pool of income-tax and

) its share in the excise duty are con-

cerned and how Bombay State is
having less and less share of these,
though its responsibilities are increas-
ing day by day. Without taking much
time of the House, I will only urge on
the Central Government while fram-
ing the Budget; to particularly take
into consideration the various repre-
sentations made by the Bombay State
to the Finance Commission. I would
also like to emphasise the fact that
Bombay State has exhausted its target
of taxation and it has almost exhaust-~
ed all its capacity, for further taxation.

SHrr V. PRASAD RAO: That will
be so as long as it is bilingual.

SHRI SONUSING DHANSING
PATIL: But some of the States do
not want to exert themselves to their
full strength in the matter of taxation,

because there is always the fear of
the constituency ' weighing on  the
minds of the hon. Members in the

State Legislatures when they have to
face this problem. Kerala always
wants the help of the Central Govern-
ment for them to go ahead. This
amounts to spoonfeeding. But there is
one important thing I would like to
say. So far as the taxation proposals
are concerned, we have to see whether
the States are fulfilling their obliga-
tions. There is always an instinctive
hesitation to go in for fresh taxation
proposals whether in the State or in
the Central Government. But, how-
soever we may dislike taxation, there
is the Plan to which we are all com-
mitted and there are the responsibi-
lities which come in the wake of the
attempt to fulfil the Five Year Plan.
These have to be faced boldly and
squarely.

Sir, last year’s Budget was criticised
as a Budget soaking the poor, because
it brought a formidable Bill for fresh
taxation of about Rs. 93 crores. This
year’s Budget is only a pedestrian
Budget which is wending its own way
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with full determination, perseverance
and courage. We have to support that
Budget because this is intended for
the fulfilment of the Plan. The ex-
Finance Minister has made all the
Members of this House and elsewhere
plan-conscious. We have discussed the
Plan in the past, but we were. not
quite alive to the responsibilities that
came in the wake of that Plan. So
there was  criticism from  some
quarters. That criticism was some-
times of a friendly nature and some-
times it was also directed just to run
down the policy of the Government.
Some of our friends have not seen the
realism of things and they only say
that the policy of the Government is
wrong somewhere. But that is not the
question. The question is ‘that a demo-
cratic Government has always to
resort to heavy taxation, especially
when it is an underdeveloped country.
So if we take into consideration all
the pros and cons of the matter cf the
taxation proposals enunciated last time,
we will agree with the policy of the
Government. Actually credit was
given to the ex-Finance Minister for
having re-oriented the whole structure
of our taxation policy, and it was said
that he removed the orthodoxy which
was attached to the exchequer and
brought a sort of a new reformed
structure.

v

But there is one thing with which I
am not impressed and that is connected
with the period of the Budget. The
period is from the 1st of April to the
31st of March and this is ill-suited to
Indian conditions. It is now for the
FPinance Minister to examine that ques-
tion. I in my humble way, referred
this question to the Finance Ministry
and I am surprised to see their reply
saying that the balance of advantages
is still in favour of the old system,
that is to say, keeping the period
from 1st April to 31st March. I have
no time to elaborate this point, but
I would like to urge that some of the
State Governments have very strongly
represented on this matter fo the
Centre.

’

SHrt V., PRASAD RAO: The first of *
April is a very auspiciocus day.

v

SHRI SONUSING DHANSING
PATIL: 1 say this because the period
that we have adopted is a legacy of
the past which is most ill-suited to
Indian conditions.

Secondly there is this question of
poverty of India which we are all
determined to fight through the Second
Five Year Plan. But though we are
now in the third year of this Plan, we
are not even now out of the woods.
The stresses and strains of our develop-
ing economy are creating problems for
us and we have to meet these problems
by raising up our resources, both
internal and external.

The problem of food is the greatest
problem that India is faced with. It
is both a challenge and a problem and
unfortunately, even after ten years of
independence we have not been able
to solve this problem fairly and
squarely, at least to the degree to
which the people expected it to be
solved. Of course, honest attempts are
being made, but even now the poverty
of the country still remains and the
most perplexing problem is that of
food. It has been said that unless and
until India produces more, she will
perish. With all our grim determina-
tion, that question sfill remains and
India is still required to import food
from outside. India is losing more
money and India is creating difficulties
in her foreign exchange. The reason
is mainly this food problem. But the
food problem really needs a complete
rethinking. In spite of the urgency of

this problem we face this problem
after every two or three years. And
the question often put is why the
agriculturist is not producing more
and more food? Even the figures
given by the Prime Minister in his
Budget speech show that the food

production has gone up by not more
than 5 per cent, whereas the non-food
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agricultural production is more by 13

per cent. That is because of the com-
mercial or cash crops. That also
shows that the agriculturist of this

country is unwilling to produce more
food. What are the reasons for that?
Does it mean that there is something
wrong with the agriculturist and he is
not willing to adjust himself to the
changed ways? Or does it mean that
there is something Ilacking in our
planning that he is not given suffi-
cient incentive to grow more food? The
second appears to be the reasonable
cause for which he is not producing
more food. There is not sufficient
incentive for him and the question of
guaranteeing prices to the agriculturist
is pretty far now because the country
is already facing difficulties in adapt-
ing itself to the circumstances which
are created by the developing economy
of the Plan, But when the whole
economy of the country centres on the
agricultural economy of the land, I
honestly feel and I must urge with all
the earnestness at my command the
request that agriculture in this country
must be given the status of an industry.
This I have often repeated both here
and elsewhere. Thotugh it is said that
at least 60 to 70 per cent. of our people
depend on agriculture for their
employment, agriculture is not given
the status of an industry. Unless and
until our agriculture is rehabilitated
on these lines, unless and until there is
improved agriculture, there will be
ne sufficient incentive for other indus-
tries too. The claims of other indus-
tries are put forward vociferously,
because the people who run those
industries are more intelligent, more
articulate and they emphasise their
point of view through papers, by
organised debates and through their
associations. But the cause of the
agriculturist is lost sight of. Even the
recommendations contained in the
Report of the All-India Rural Credit
Survey Committee are not fully
implemented though some atterpt is
made at its implementation. Unless
the agriculturist is given facilities,
unless the agriculturist is given direct

help to produce more, is given incen-
tives by way of guaranteed prices or
crop insurance or crop planning, it is
not possible to solve this problem and,
after every two or three years, the
country will be faced with food short-
age, involving the import of food
which in turn means the loss of
foreign exchange. We see in India a
picture of those who are not well-
educated and those who are ignorant,
that large mass of people, who are
always doomed from their birth to
hard work in order to provide for
others the requisites of a refined and
cultured life, are themselves prevent-
ed by their poverty from having any
share or part in that life. If that state
of affairs continues, then I am afraid
that howsoever we might try to balance
our Budget by foreign aid, by having
resort to deficit financing and fresh
taxation, the backbone of the economy
of our country cannot be improved.
This can be improved only through
improved agriculture. I suggest that
there must be rethinking as well as
replanning in agriculture, particularly
in regard to food because unless this
question is solved, the other questions
cannot be solved. This is a primary
question and the other are subsidiary
questions and even the major indus-
tries which we are now trying to build
up in our country are subsidiary. The
objective of self-sufficiency in every
respect cannot come up if the impor-
tance of food problem is lost sight of.
I most humbly suggest that this pro-
blem requires very close attention and
scrutiny at severai stages wherever it
is handled. 1 feel that there should be
completed co-ordination between the
Food Midistry, the Finance Ministry
as well as the Commerce Ministry and
there should be a close eye kept on
the food situation. The question of
production of food in India mainly
depends on the vagarieg of nature; if
there is a good season, then our pros-
pects are bright but if the season is
bad, then we are doomed to destruc-
tion. Immediately the cost of living
rises and immediately a problem is
created for us. The question of get-
ting foreign aid, resorting to deficit
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financing, etc., are all questions which , Rs.

are meant for the Finance Ministry
but I would only urge that when we
consider the Budget, we have always
to take into consideration the needs
of the Budget. Whether the tax pro-
posals would bring us sufficient reve-
nue and whether the incidence is such
which does not unduly affect and
which does not in any way take away
the initiative and incentive for creat-

ing more and more production.
Judging from this standard, I feel
Sir, the new taxation which was

initiated last year is an ideal taxation
system which has got all the vision,
imagination and the necessary vigour
and also, it has brought sufficient
revenue to the Exchequer. But, as I
said earlier, the Indian conditions
require that the period which starts
from the 1st April should be changed
because it is unsuited to Indian condi-

tions, because in the lean months of
summer we have ample leisure and
unemployment in the villages. But

the budget allotments of Centre and
State reach villages late in June when

the sowing season starts and
three or four months of
rainy season are wasted. Then the

harvest starts and lasts till January.
Taking into consideration this parti-
cular aspect of Indian seasons I feel
that this change of Budget period
should be brought in as early as
possible,

With these remarks, Sir, I support
the Budget.

Srrr B. M. GUPTE (Mysore): Mr.
Deputy Chairman, Sir, as the time at
my disposal is limited, T shall confine
myself only to two points. Firsi,: 1
shall take up, the low income-group
housing scheme. Now, that is a very
important scheme because there is
acute shortage of housing accommoda-
tion in cities and towns and, more-
over, the scheme caters for the needs
of a very hard-pressed class and, there-
fore, it is an important scheme. But,
unfortunately the progress had lkeen
very poor. Last year, a sum of
Rs. 5,59,00,000 was provided but only

1,69,00,000 were utilised; that
means, hardly a little more than 25
per cent. was used and four crores
were left unspent. That is a very sad
tale and this is occurring after three
years of the introduction of the
scheme. By this time the scheme
ought to have got into stride but it has
not and, therefore, it is worthwhile
looking into it to find out whether it
requires any revision. I suggest, Sir,
that the scheme must be liberalised.
Today, eighty per cent. of the cost of
land and building is given, not exceed-
ing Rs. 8,000 in one case. This means
that the cost of the land and buildings
should not be more than Rs. 10,000 if
80 per cent. of that is to be given. So,
this sum of Rs. 10,000 is too inadequate.
In no town or city could even a small
house be built for Rs. 10,000 and, I
therefore suggest that the minimum
limit of Rs. 8,000 must be raised at
least to Rs. 10,000. I would prefer
even Rs. 15,000 but at least Rs. 10,000
must be there as otherwise this target
of building 68,000 houses in the second

Five Year Plan period will not be
reached at all. Then there is the
question of the implementation also.

I am connected with one co-operative
housing society. Some of the members
wanted to take advantage of the
scheme but for eight or nine months
the forms necessary for applying were
not available and, therefore, much
time was wasted and the patience of
the people was also exhausted.
Ot course, that was only in the past
but now things have improved. At the
same time, however, there is a great
leeway to be made; there is much
delay and there is much red-tape. I
would suggest that the Centre should
employ additional supervising staff
which should go to the States,
expedite the matter and see what the
bottlenecks are. Otherwise, the whole
sum will remain unspent, For the
next year, a sum of Rs. 6,25,00,000, is
provided for but if this sum is to be
spent, I think it would be worthwkile
spending Rs. 25 lakhs in  employing
additional supervisory staff.

second
to

Then I shall take up my
point and that is with reference
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clause 17 of the Estate Duty (Amend- ' nearly four times the present tax. I

ment) Bill. By this a very heavy
hand is being laid upon the joint
family property. I would not have
minded if that provision had lapped off
the top branches; if rich men only are
to be fleeced, I would not mind it at
all, but this will affect the small, mid-
dle-class, the lower-middle class peo-
ple living in a joint family. A For some
years, under a mistaken notion that the
joint family system is being widely
misused for evasion of tax, a persistent

fiscal campaign has been going on
against it and perhaps this is tihe
biggest shot. Even now, under the

Income Tax Act, conditions have been
created under which it is more profit-
able to break up the joint family
rather than to continue it. And this
would be accentuated by the proposed
provision in the Estate Duty Biil
According to this provision, for the
purpose of determining the rate appli-
cable to a goparcener’s share in a joint
family property for payment of Estate
Duty, not only his share will be taken
into consideration but the shares of his
sons also. I shall take an example. At
least two persons can make a family
and there may be the father and one
son to comprise it. But let us take one
more. Suppose there is a family of a
father and two sons. The father dies,
and let us take that the father’s share
amounts to Rs. 60,000. Now of course
the share of the father will be taxed
and Rs. 60,000 only is liable to be
taxed. That is, Rs. 50,000 will be
exempted and the remaining Rs. 10,000
will be taxed. But the rate applicable
will be the rate applicable to all the
three coparceners’ shares put together.
It is not the rate applicable to his share
of Rs. 60,000 but it is the rate appli-
cable to the amount arrived at by add-
ing to this the shares of his two sons
amounting to Rs. 1,20,000. That is to
gay, the rate applicable to Rs. 1,80,000
will be applicable to his Rs. 60,000.
Now, if I am calculating rightly and
only Rs. 10,000 of the father’s share are
taxed, Rs. 600 will be the death duty.
But the two sons’ shares also are to be
tncluded. That means, if, again, I am
calculating correctly, the tax would!

\

"1 think

be amounting to Rs. 2,300, and that is.
therefore, suggest that this is a very
heavy burden. and what
does it amount to? It amounts to-
this that the sons are required to pay
the death duty even during their life~
time and that too at a very inflated.
rate. Otherwise, if this provision were
not there each son’s share would be
required to pay an Estate Duty of
Rs. 600 only. Now the share of every
one of them will have to pay Rs. 2,300
as death duty. So I say that this is
rather a very heavy burden and :t is
likely to force people to disrupt the
joint family property. Now I may be
told that a family having an estate of
Rs. 1,80,000 is sufficiently rich. But
this is a misconception
because, if we take the annual income
of the estate, calculating it at 5 per
cent. or 6 per cent. of that amount,
what will be the income? The income:
will be, at the most, Rs. 9,000 or
Rs. 12,000. Now Rs. 12,000, for three
coparceners amounts to an annual
income of Rs. 4,000 for each. In the low-
income group housing scheme there is
given the definition of low-income and
there it is said that persons having
Rs. 6,000 as annual incomc are eligibie
for that scheme, That means Rs. 6,000
is a low-income. And this Rs. 4,000
is lower than that. Therefore my
point is this, that this is a very small
income and these are lower middle-
class men. Yet they will have
to pay at.least four times the tax they-
will be required to pay under the exist-
ing provision. So I say this is unfair-
and is a very great burden and it is.
likely to cause disruption of the joint
family even though these people are:
willing to live under that system.
But my objection goes deeper because
my objection is this, that by penalising
the joint family we are following a
policy which is contradictory to the-
policy which we are following in.
angther sphere. We are frantically try-
ing to popularise co-operative farming
and co-operative living in the villages.
But we are at the same time attacking:
an institution which is the embodiment
of co-operative living. Joint family
system is nothing but co-operative-
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living and, as I said, it is the embodi-
ment of co-operative living. The joint
family system has played a great part,
has played an important role in the

history of India. Like the village
panchayats the joint family system
has maintained the framework of

society while successive hordes of
invaders swept over the country. Not
only that, it maintained the culture
and traditions of the society. There
was that old world charity, that old
world tolerance and large-heartedness.
A Tahsildar son may bring Rs. 200 to
the common pool or a clerk son may
bring only Rs. 25 per month to the
common pool. But there was no diffe-
rence made. The needs of all were
catered to and there was no complaint
at all. Therefore I said that it was
that old world tradition and old world
large~-mindedness. I admit that even
apart from the fiscal burden the jcint
family system is disintegrating. With
the impact of the British connection
a kind of individualism which often
degenerates into selfishness has been
rampant and we have become rather
more pettymined and caleulating. That
spirit of narrow-mindedness and sel-
fishness is incompatible with the work-
ing of the joint family system. There
must be large-mindedness and one
should not mind if a brother’s contri-
bution is larger or smaller. Therefore
petty-mindedness and a calculating.
nature are incompatible with the joint
family working. But since that pro-
per spirit is cone, since those iraits
which foster comradeship and large-
mindedness are nowadays absent the
joint family system may disintegrate
of itself. To that I have no objection
because that breaking up is mnatural
and, therefore, welcome. But my
abjecticn is to breaking it up forcibly
by our taxation laws. So what I
object to is compulsion and not its
breaking up according to natural cir-
cumstances and the forces of social
order. I, therefore, suggest that this is
a case which should be looked into, and
I would, therefore, request the Finance

Minister to revise the attitude, to
reconsider that taxation attitude
towards the joint family system,

remove this heavy burden from the

\

.
, middle clasces and eliminate the con-

tradiction in our pclicy w.ereby we
are encoucaging co-operative living in
one sphere and undermining it -
another,

Sir, I have done.
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4 p.M.

Tue PRIME MINISTER anp MINIS-
TER oFr FINANCE (SHRI JAWAHARLAL
NeHrU): Mr. Deputy Chairman, Sir,
It is a little difficult to follow a poet
and what I have to say, I fear, is very
prosaicc. When I introduced this
Budget in the other House I called
it a pedestrian Budget and I said that
in the circumstances I felt rather unfit
for this task. I do not suffer from any
over-much modesty, nor do I normally
try to underestimate my own capa-
cities. But I said it, looking at this
mighty task of India, not merely this
Budget, because though it is a matter
of accounting and income and expen-
diture, does contain the dcy bones of
that drama, shall I say, the drama of
India, the drama which has been so
full of mary things »f high optimism,
of setbacks of brave endeavours, some
trimmphs, many obstacles and at the
same time of a grim determination to
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go along whether we have to cross
deserts or wildernesses so that we can
ultimately go with all our people to
the promised land. So listening to this
debate, and may I say, Sir, with apolo-
gles that I was not present here most
of the time but I have taken the
trouble to read the speeches of hon.
Members, or at any rate, the full notes
about them by my colleagues, I find
many points have been raised and
many criticisms offered. Undoubtedly,
anything that is said here is deserving
of study and constderation even though
one may ultimately not agree with it.
Something has been said about those
points and suggestions by my col-
leagues. I do not wish to repeat that
or to enter into so many relatively
minor aspects of this problem, though
I would give this House this assurance
that whatever has been said will be
carefully considered. I would rather
refer to a few matters which have been
referred to here and also try to put
before this House this larger theme of
our planning or of our budgeting or of
our taxation. After all, there is some
connection between all these; they are
not isolated happenings. Some people
may criticise this tax, some that, or
something else and their criticism may
or may not be justified but the point
is, are they looking at this picture :n
perspective, the whole of the picture
or just some tiny part of it? If they
only look at a small part of it and for-
get the rest, then their criticism is not
of great value. I should like to say
something about that but before I say
that I might deal with some of the
points raised by hon. Members.

I think it was Dr. Kunzru who
referred to the looseness of the budget-
ing, deficit financing and some other
like matters. Now, so far as looseness
of the budgeting is concerned, I think
the criticism is to some extent justi-
fied, but I would plead with this House
and with Dr. Kunzru that one must
consider this Budget as not a Budget
of a static country dJduring a static
period. Here is a developing economy,
producing changes, beinging about un-
expected results. Here are taxes, a

new tax we have put of which we
have no experience. We can only guess
how much we will get ultimately out
of that tax; what difficulties we may
have to face. It is a mere guess we
have put down; after a few years we
may be more accurate. Take (hese
imports. It is exceedingly difficult to
say more or less precisely what the
income from imports might be because
there are so many other factors which
affect them. Anyhow I am merely
pointing out some difficulties in regard
to judging the income of the country
because of these changing factors.
Then take the expenditure. That again
ig affected very much by this develop-
ing economy. It is also affected by the
fact that many things that we want to
get from abroad—and we make provi-
sion for them-—we are unable to get.
They cannot come within that period.
Many things included in the Defence
Budget have not been available to us
during that period and so fairly large
sums have been unspent and so in
other matters too. I entirely agree
with Dr. Kunzru that every attempt
should be made for as careful budget-
ing as possible but there are so many
indeterminate and wuncertain factors
that-it is difficult to be very accurate
and if so, one tends to err on the con-
servative side and not on the other.

Then, Dr. Kunzru referred I think
to the foreign exchange situation. Now,
I can give some figures about it but in
thinking about it this morning it seem-
ed to me that it would be far more
satisfactory for Members of this House
if I could soon, fairly soon, place a full
paper on the subject instead of just a
few figures which I might give now.
Some four or five months ago when the
impact of this situation hit us rather
forcibly in the face, I asked the Plan-
ning Commission to enquire into it
throughly why we were caught some-
what unawares or to the extent we
were caught unawares. The Planning
Commission then did prepare a note,
a careful note about it, which they sent
us and which was helpful, whieh gave
us some picture of what had happened
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or where we had erred, whai we had
not taken into our consideration, how
there had been sometimes lack of co-
ordination between some Ministries
ordering things and .nother “linistry
or the Planning Commission no. know-
ing it, and what were {ne main icasons,
at any rate. Well, I would have put
that paper. ‘Then, I thought hat paper
is out of date. It was pr.pured iive
months ago. So, I have asked today
the Planning Comunission to be good
enough to revi-e that paper and make
it up-to-date, so that T might be able
to place 1t on the Table of the House
and I hope that I shall be able to do
so in about a week’s {ime, next week,
some time next weeck, But I might
mention  here that this  great
drain on the foreign exchange
resources was primarily to be attribut-
ed to the attempt tc camv cui the
Second Five Year Plan. Tuer, c<.her
things came in. First of 2™, the import
of more ‘oodgrains, much more tuan
we had anticipated. This was a heavy
load. Then, there were uemands on
Defence, which to that extent had not
been provided for. Then, there were
the 1acreased requiremenis of raw
materials, components, spares, replace
ments etc. for matching the
higher levels of industrial produc-
tion, reached in :955-56 for which some
allowance was made in the Plan esti-
mates. But this had proved wholly
tnadequate. The House will observe
how one gets entangled in one’s own
rapid progress. Because industrial pro-
duction went up and we wanied it to
go up, immediately we require more
raw materials for it, more spares, more
replacements and so more things to be
brought in from  abroad. Then,
item four is rather higher imports
of consumer goods in the years
1955-56 and 1956-57 compared with
earlier years. And ‘asily increases in
prices and in freizht r...w2s. Now, it Lias
been thovght that a great ceal of (s
foreign exchange difficvlty was due to
a tremendous spurt in import of con-
sume, goods. That is not so. Tha’ is,
to that extent it is so. Partly it is one
of the causes. But the real and the ,

principal causes have been those that I
have u.2ntioned. I shall not go fu:.her
into this, as 1 propose as I have said,
to place a detailed paper on ihe Table
of the House, probably next week.

Hon. Members know that there has
been v0.18iC . re ple impr v..ment in
the foreign exchange situs.ion and
indeed not only has the weelly drain
grocually been reduced and  almost
brought to zero, but I believe Ilast
week there was actually a plus quanti-
ty in..ead of the morme . eficit. Ncw,
I do nc. say that this is something
whici: siould make us corr g 'ecent; but
it does indica.e ti=t he sieps we
took «v-ing the past year rave borne

fruit and a.e ¥ :aring .ruit. It does
indica.e trat we have o continue
those «cter: and nct 1e’sv  because

nothing would be mere dadgerous than *
relazration and complacency a. chis
stage. Now it does show also certain-
ly that we can re-appraise wu 2 entire
situation in regard to import, ete.
Now, in regard to impcrts another
difficulty arises whici» we have lo face
today. We want exports, of course.
Now, quite a number of our exports
depend on some imports, whether i is
raw material, wheiher it is somcthing
or some other component. And so our
Minis.ry of Commerce and Industry
has been put in great jeopardy and
great difficulty of being told, no im-
ports. And then the opposite side of
the picture comes to us, Exports
dwindle because of imports. So. one has
to balance all these things and no-
doubt we shall have—we have normal-
ly from time to time—appraisals and‘
reappraisals and we shall have them.

Then, there is the third important
question raised by some hon. Members
about these various loans that we are
taking. What about their repayment?
It is a very relevant duestion. One-
cannot go on piling up debt which may
crush us later on and I can assure the-
Bouse that this matter has been before-
us at every stage and we are going to-
have a fairly difficult time to repay-

lese debts. In effect, the difficulty-
wili be for two or possibly three
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- years. After that it tapers off. For
the next few years, three years or so,
conditions will not produce any real
crisis for us. But after three years or
so the time of difficulty arises involv-
ing the repayment of some loans and
that lasts for two to three years. 1
will give some figures. The repayment
this year, that is, 1958-59 is Rs. 23
crores—a little more than Rs. 23 crores.
The year next it is Rs. 35 crores; the
year after that Rs. 92 crores.

Sarr H. N. KUNZRU: Is that foreign
loans?

Ser1 JAWAHARLAL NEHRU: I
think so. Yes, what we have to pay

year 1961-62, that is the peak year and
a difficult year. We have to pay
Rs. 123 crores. After that it begins to
come down, Rs. 107 crores and then
in 1963-64 there is a big drop—Rs. 37,
Rs. 35, Rs. 48 crores. It goes down.
So, the real difficult years are 1960 to
1963, when we have to pay from Rs. 92
crores onwards going up to Rs. 123
crores and coming down to Rs. 107
crores. Well, obviously paying over a
hundred crores is @ very large sum
and the only slight consolation is that
the bad years are only two or two and
a half years. But we have to pay for
the accommodation that we are get-
ting. These bad years—I might tell
the House—are not because of the nor-
mal credits and loans that we are tak-
ing, but because in those years we
have to repay our drawings from the
International Monetary Fund and
hence this has gone up. Now, that is
so and that is a heavy burden that we
‘have to carry. And I might make it
clear that these figures, that I have
quoted, relate to the loans already
taken. I am not for the moment say-
ing, I am not including naturally any
“further ones that we might take which
would probably increase. But this
should not anyhow increase this sum
for those years, because those heavy
‘'years are related to the International
Monetary Fund. If we take other
{oans and we have to pay ten years
Tater, it is a different matter. It is not
@ very difficult matter. Now, how are

we to pay them? Well, I cannot say
immediately how; but a great deal
would depend, I think, on the food
situation, on how much foodgrains we
import from abroad. A good deal will
depend—and that is not an uncertain
factor—on the position of iron and
steel. How far we are producing it?
I read out to the House just now some
of the reasons for the foreign exchange
position. Iron and steel was one of
the principal things which has led to
this tremendous foreign exchange gap
apart from food. Now it is hoped, and
with some assurance, that not only will
we not import iron and steel then—

. and that will be a considerable saving
! —but that we might actually perhaps
i in regard to pig iron etc. be exporting

i rei rre . en ¢ i
in foreign currency. Then comes the ; some

and getting foreign

exchange from it.

some

So far as the food situation is con-
cerned there are so many factors which
cannot be definitely ascertained now,
that I would hesitate to prophesy. I
can only tell the House what my own
reaction is to such reports that I have
received. But we know, all of us, that
we are stil] unhappily in the hands of
blind gods who send the monsoon or
do not send it, and we have to become
wiser and more powerful than those
blind gods to control the situation.
And, speaking not about India but
about the world generally, if is exceed-
ingly probable, not immediately but in
the course of the foreseeable future,
10 years, 12 years or 15 years at the
most, that the weather and the rains
might be brought under control to
some extent by science. However, I
can say nothing about the weather and
the climate but I can say this that I
believe that our State Governments
and our Community Development
Blocks and people are today very very
conscious of the need to concentrate
on greater food production, and there -
is not only an awareness of it but a
feeling of urgency of this problem,
and when there is this widespread
feeling of urgency, I have no doubt in .
my mind that it will produce results.
Now merely saying generally we pro-
duce more may produce a useful
atmosphere but does not do much good.
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You have to come down to brass tacks,
it 1 may say so, in order to grip the
problem. That means that you have
to come down to the village and you
have to come down to the individual
cultivator. Now our attempt is first
to concentrate on the community pro-
ject areas; secondly to concentrate
upon irrigated areas or where there
is abundant rain normally—between
these two we probably reap a fairly
large figure, I think a hundred million
acres or something like that—and con-
- centrating, that is to say, on areas
where the danger of a drought is less,
the danger of climatic changes affect-
ing them .is somewhat less, not fully
gone of course, and trying to increase
the yield per acre. It is a question of
better fertiliser, better seed, .better
this, better that, co-operative effort and
all that, I would not go into that. My
point is that every effort is being made
and I think that will increase the
yield, because there can be no doubt
that our future financial position, our
Budgets, or Five Year Plans, in fact
almost everything we hope to achieve
depends on additional food production.
It is so important, far more important
in the final analysis than anything
else. If we attach importance to
industrial growth, as we do and as the
House does, that industrial growth
depends entirely on agricultural
growth also. So we come back to that.
So I do think that unless, again, the
blind gods misbehave as they have
done often in the past, we hope to do
better in the coming years. It is going
to be hard work and hard struggle,
but then we have undertaken a hard
and difficult job, and we cannot com-
plain if we have to work hard for it
and face some risks,

Now, one or two minor matters.
There has been some criticism of the
gift tax and the succession tax, that
they are separate taxes and that they
should be integrated. Well, they have

in fact been integrated to a very
large extent, If you look into them,
the whole attempt is to integrate
them.

1

Surr J. S. BISHT (Uttar Pradesh):
Only the rates have been integrated.

Sart JAWAHARLAL NEHRU: Not
at all. Rates, of course, have been
integrated except for the fact that
there is a slab of Rs. 50,000 in the one
case and not in the other. Otherwise
it has been largely integrated. Then
again, there has been some criticism
about the exemption limit for estate
duty being reduced, that is Rs. 50,000,
Well, if I may confess it, I was exceed-
ingly sorry that it was not Rs. 50,000
last year. I was not for it but ulti-
mately for reasons I do not remember,
anyhow it went up to Rs. 100,000.
But the main reason was that it being
a new tax we were not quite sure
about our apparatus, about our machi-
nery, and we wanted to go slow so that
the machinery might be tiere. Now,
as 1 said, I do not wish to go into a
number of details which will no doubt
be considered, but I want to take the
larger problem of what we are aiming
at and of what way we intend travel-
ling.

One of my colleagues—I was not
here but I read a report of her speech
—Rajkumari Amrit Kaur complained
of all these taxes en bloc, wealth tax,
expenditure tax, income-tax, and in
complaining she said that they retard-
cd the growth of savings and capital
formation. Further I believe she said
that if the taxation proposals are main-
tained unchanged, the only result will
be to divert money from useful invest-
ment to unfruitful hoarding in the
form of purchase of silver and gold—
which is rather a statement which does
not fit in with the previous statement.
If people attempted to put money in
silver and gold, they require no great
sympathy from us, and the heavier the
taxation the better, and if necessity
comes, we will find ways and means
of getting at the silver and gold. But
that does not follow at all. I do not
think that the situation in India at the
present moment is such that it does
not offer enough incentive to people
to invest. I recognize that we are
heavily taxed. But that type of cri-
ticism which I just mentioned, the cri-
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ticism about savings and capital for-
mation coming from less taxation—and
further it was said that a welfare state
‘should not be unduly hard on the pri-
vate sector and so on—is so utterly
different in approach to the whole pro-
blem that we have to face, so different
from our approach to this problem, so
different from the Government’s
approach or the Congress’s approach
that it is a little difficult for me to
deal with it unless I go into the very
A, B, C of economics. What problem
do we have to face? We have to face
the problem of an underdeveloped
country somehow crossing the barrier
into a dynamic economy, self-progres-
sive economy. Now we see
countries like the United States, like
England, like Russia, that is industria-
lised communities, automatically grow,
automatically become richer and
richer. Just as they become automati-
cally richer and richer, countries like
India, unless something radical is done,
grow automatically poorer and poorer.
It does not matter how many odd
factories you put up here or there.
It has nothing to do with production,
they automatically grow poorer and
poorer. There is the old example, you
may quote the Bible for it or some-
thing else:

“Unto him that hath shall be given
more; from him that hath not shall
be taken away what he hath.”

But it is a law of economics because
a country or a region or a family or
an individual who is poor lives in an
environment which drags him down.
And unless you change the whole
environment, he is dragged down and
he comes more and more poor, and
because he becomes more and more
poor, he becomes less and less fit to
work, more and more unfit, more and
more foolish, more and more incapable
of doing anything useful, and more
and more incapable of becoming a use-
ful member of the society. Then you
come and say, ‘“Well, this fellow is
unfit, what can I do? This country
is unfit and incapable of making any
progress.” Just as subjection to politi-
cal rule makes the people unfit in

that:

|
| many ways, so poverty makes them

unfit to become rich and to produce
more. The worker, in a country like
England or elsewhere, does much more:
work than the worker in India. Why?
He is better-fed, better-housed, better-
helped and better-looked after, and he-
can do better work. And I am quite
sure that the Indian worker can do
better work provided his surroundings
are such. And that applies to the
whole country. Now I submit that the
complex of poverty dragging a poor
country down more and more cannot
be got over until you create a complex
of circumstances which pull up these
people. It is not a question of odd
thinking or an odd factory being set
up here or there, but the complex of
things all round which gradually pull
them up. And one has to judge there-
fore all these events not from even or
odd tables or units of production as
they are, but from the psychological
atmosphere that is being produced by
many factors, of course, not one, but
hundreds of factors. Now this whole
approach, which I just read out, of
Rajkumari Amrit Kaur shows a total
ignorance of all these factors. It is
the approach of rather a petty capi-
talist who owns a factory and who
thinks that by having more factories
he can cure the poverty of India, It
is a wrong idea. You can have hund-
reds and thousands of factories, and
you will not be able to cure it, unless,
of course, you proceed in a different
way, because the odd thing is that, as
I said, you will increase the differences
by that. You may produce more in
India, but what you produce will not
be evenly spread and will not produce
that complex which raises a nation.
In the last ten or eleven years, say,
since the last great war, actually the
rich countries and the industrialised
countries like England, America, Rus-
sia, Germany or France, have gone
ahead far more than we have, in spite:
of all our efforts. The difference bet-
ween India and any industrially
advanced country is greater today
than it was ten years ago, in spite of
all our efforts, because they being
industrialised highly have been able to-
make much progress and have been:
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able to carry on well. We have to l
How are we to do

break that barrier.
it? Not all the efforts of private
enterprise in India, if money be
showered upon it, can do that rapidly.
Maybe, if you like, in 50 or 60 years
they may be able to do it, or rather
the events may be able to do it. But
you have to face other problems also,
for example social problems and
. democratic problems. Remember that
England and countries like that
became industrialised at a moment of
very restricted democracy in those
countries. A great leader—one of the
most important leaders of the Labour
Party in England—once said that he
wondered, if England had been 150
years ago fully democratic, that demo-
cracy would have permitted the indus-
trial revolution to come in, because the
industrial revolution coming in meant
a terrible burden on the people. And
when yau have adult suffrage in a
democracy, well, they will say, “Why
should we have more burdens on our-
- selves?” They will rather
their demands more and more. Let us
not forget that democracy remembers
demands and forgets obligations. Any-
‘how, they got over bravely that diffi-
+cult period really by having practi-
-cally no democracy. And we may do
it only in theory subject to two mat-
* ters, firstly, it would take a few gene-
. rations, and secondly, it would involve,
"well, upheavals and the Government
would disappear because people would
not put up with those kind of things.
"So just merely thinking on those lines
that we can repeat here what happen-
ed in England a hundred years ago,
or in America a hundred years ago, or
elsewhere, is logically not correct.
Quite apart, of course, from your emo-
tional approach to the problem and
quite apart from how you feel it, it
is not equitable and it is not logically
50. It cannot be done today. There-
fore another approach has to be made.

Now there are various approaches
that we have seen in recent years.
“There is the approach in the Soviet
Union. That is the only real approach
that counts, for which we have got a

present

period of years to judge, and one can
certainly say that in terms of fiscal or
economic advance in the last forty
years the Soviet Union has advanced
remarkably. But one has to remember
also the price paid by the Soviet Union
and the people of the Soviet Union for
that remarkable advance. And even
that took 40 years. It did not come
about suddenly. Even the path that
they followed at the time of the great
war was partly no doubt thought out,
but partly due to chance, circumstance
and defeat in the war and many other
things, and you cannot possibly repeat
the history of other countries else-
where. So the problem that we have
to face is unique and that problem
cannot be solved by what are normal-
ly called the methods of free enter-
prise. Would free enterprise go in for
three or four huge steel planis and
wait for years and years for any pro-
fit to come out of them? No. One of
the steel plants is a private plant, that
of Tatas, a very fine plant, of course.
They are doubling their production.
How are they doubling it? With the
help of big loans from abroad, with
the help from our Government and
with the help from abroad by way of
loans ete. Very good. And the
amount of help that we are constantly
giving to p}"ivate enterprise is surpris-
ing. In fact, the private enterprise,
some of it at any rate, is carried on
very much by public help, and the
element of private enterprise becomes
less and less when so much public help
is coming in. And what is our atti-
tude? Of course, we have been casu-
ally saying that we want the public
sector, the private sector, as also the
mixed economy. We have not casual-
ly said that we are aiming at a socia-
listic pattern of society. Great organi-
sations and Parliament do not casually
go into these things—some person may
deliver a speech, it is a different mat-
ter—but come to this decision after
years of thought, and after that for
somebody without giving too much
thought to all these difficult economic
processes, all these difficult scientific
and industrial processes and all that,
just casually putting all this aside,
seems to me rather illogical. Some



'

2637Budget (General), 1958-59— [ 11 MARCH 1958 1 General Discussion 2688

hon. Members here, and some Members
in the other House, criticised this busi-
ness of taxation, etc, but they offer no
other course. I admit that there is a
Iimit beyond which taxation becomes
regressive. You cannot go on taxing;
maybe the sources of taxation may
dry up. There is a himit and it has
to be carefully thought out, but the
{fact remains that there is no choice
for us but to carry a heavy load of
taxation, a heavy load in various ways,
and to spread it out as far as one can.
Some people criticise this lowering of
the exemption limit of income-tax. 1
entirely appreciate their feelings,
because it falls on the lower middle
classes and all that. Yet, that is one
of the fundamentally right things that
was done last year. You can compare
this with other countries and see whe-
ther their income-tax limits are lower
than ours, although they are much
richer countries and they can afford
to have higher limits, but their limits

. are lower even now, because you have
to spread this out. However much you
tax the rich—those who can bear the
burden should pay—you have to
spread it, this burden of taxation, as
widely as possible, There is no other
escape from it. I would like, therefore,
this House to consider this basic
character of this prohlem. Here we
are struggling to get out of this morass
of poverty. How can we do it? By
greater wealth production and of
course, better distribution. Remem-
ber always that every year just about
5 million people are added to our
population

SEvVERAL HonN. MEMBERS: 4:5 mil-
lions.

SHRI JAWAHARLAL NEHRU:
Nearly fifty lakhs more people to feed,
to clothe and do everything to. It is an
enormous number, so that, whatever
you may produce, even to keep to the
level we are, without any progress we
have to produce enough to feed, clothe
and to house these 5 million more peo-
ple every year. If you produce less
than that, then vou go down. This is
what we have been doing in the last
100 or 150 years. We talk about the
increasing poverty of India. It has

" 2 RSD.—6. v -

i been increasing, and the

population
has been increasing, and our wealth-
producing capacity 15 going down.
The result is gradual, slowly-creeping
poverty, which came, and it continues.
When we took up this matter in hand
in the First Five Year Plan, we were
cautious and we laid down certain tar-
gets. As a matter of fact, we fulfilled
those targets, but the fact of the matter
was that, having fulfilled the targets
of the First Five Year Plan, we did not
reach the target of the additional popu-
lation that had been added during the
Plan. In fact, the targets were toe
low: the progress was toc slow, even
to cope with this additional population,
quite apart from progress. It was,
therefore, quite wrong for us to have
a Second Five Year Plan more or less
like the First. That meant defeat.
We had to have a bigger one; there
was no help for it; how much bigger
is a different matter. The Plan must
first of all cover the needs of the addi-
tional population that will come, and
there must be a plus factor for growth.
Otherwise, you remain where you are
and go down. If you examine it in
this way, vou are driven inevitably
to the conclusion that there is a certain
Jimit below which you cannot go,
which is to be translated into a mini-
mum of investment, because invest-
ment is supposed to lead to that pro-
duction. I am not going into the
figures, but suppose the limit of invest-
ment is Rs. 4000 crores in the First
Plan; then to keep where you are, just
to keep pace with the growing popu-
lation, you had to add something to it
for progress, and that depends on our-
selves, on the people, on how hard we
can work and produce results, because
production means harder work. That
is a simple equation.

Now, another thing that we have
seen or we can see is that there is no
other wayv for us to get over this
poverty hurdle except through indust-
rialisation and other things. There is
no other way, that is to say, except
through taking advantage of modern
techniques, scientific and technological
techniques.  You may take advantage
of that in many ways, in big indust-
ries, in small industries, in middle
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[Shri Jawaharlal Nehru.]
industries, call it what vou like. But
without taking advantage of modern
science, scientific technique, you can
never progress. 1 should like to
remind the House that one of the first
things that we did some fen or eleven
years ago was to realise the importance
of science and technelogy in this con-
text, and we put up some 13 national
laboratories and institutes and many
smaller ones. We even in the early
stages started taking interest in atomic
energy and today we are, apart from
the first three or four nations, rather
advanced in atomic energy, not for war
purposes, but because in the modemn
world we cannot do without 1it, for pro-
duction and the rest. We showed some
foresight In this matter, I am quite
certain, if I may say so with all res-
pect, that, if we had left this, let us
say, to private enterprise, private
enterprise could have purchased
machines from America, from Japan,
put up factories here and no doubt
produced the goods and we would
have had statistics of greater produc-
tion. but they would have come
nowhere near even the road to a solu~
tion of the problem. That is certain.
As a matter of fact, if you think in
terms of industrialisation, you must be
advanced in science, you must be
advanced in technology, you must be
advanced in machine-making,
machine-building, but nobody is going
to build machines in India except the
State. It is too heavy a burden. Now,
we are going ahead with these four
steel plants and a machine-building
forging foundry and other things. It
is only when these things come and
they start functioning, your speed
would become swifter and swifter. If
you rely on steel from abroad, you are
helpless, as we are loday. Even for
using that steel there is needed one
big step forward. If you rely on
machines from abroad, you are help-
less again. It is only when you make
your machines you progress. When 1

say machines, I don't meay petty
machines, I mean big machines, like
the iron and steel plants. When you
make them, then you are well on the

road to progress. It is hard work, but
then it brings results.

The real difficulty of a democratic
society like ours which is also terri-
blv poor, in pulling itself out is how
to balance these two factors, one, the
legitimate and inevitable demand of
saving for investment, whether that
saving comes from taxation or from
other ways of saving, as saving {from
consumption and so on, and the other
this inevitable demand, also legitimate,
of the people wanting higher standards
of consumption. They both conflict But
one has to balance them as far as one
can. Everybody sympathises, every-
body in this House sympathises with
the demand for better living conditions.
After all, the whole purpose of our
planning is for better living conditions,
in a welfare State, a socialist State,
whatever it is. Yet, in order to reach
there, we have to deny so many things
to ourselves and to our people. Itis a
terribly difficult problem. I can say
with complete earnestness that all
these things should be done for educa-
tion in this country, for housing, for
health and all that, These are absolu-
tely necessary—higher wages, higher
salaries. But with complete earnest-
ness, on the opposite, I can say that
nothing should be done so that we may
at least get gding, so that something
could be done tomorrow. So there is
this conflict and one has to balance
these two, because one has to do some-
thing to raise our people. You cannot
help it, more especially in a democra-
tic set-up. At the same time you have
to save also. Therefore, to some
extent, the additional income or
wealth that you get has to be divided
up in two, one part for somewhat
higher standards and the other part for
investment for future progress.

There are one or two other matters
that I want to say. We have received
a number of loans and credits from
other countries. I need not tell the
House that they are, all of them, com-
pletely free from any type of condi-
tions. It is left to ourselves how to
use them, more or less, and I am very
prateful to those countries for this helg.
Of course, it is for mutual advantage,

\
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I have no doubt. Often sometimes we
help our friends because they are our

friends. Sometimes we help them
because we want them to be our
friends. That is a different matter. But

still we should be grateful and India
is grateful for the loans that have
-come to us at the time of difficulty.

I may just mention here how in all
this business the question of population
control becomes important. Just as
every addition means additional invest-
ment, if you could restrict the growth
of population, it would be a great
relief and that much would go towards
the progress of the others, and it is
-a matter which has become really of
crucial importance to our country.

The other day there was a debate
in this House and elsewhere over that
Enquiry Report of the Life Insurance
committee or commission.

MEMBER: The L.IC.

An. Hon.
Report.

Surt JAWAHARLAL NEHRU: Yes,
the L. I. C. Report. Now, that Report

dealt with particular incidents and
came to some conclusions. But I find
that those sets of incidents are now

used often enough, to run down public
enterprises and to praise private enter-
prises. Now, I am not running down
private enterprise because private
enterprise is an essential part of our
structure today, and it would be
completely wrong for us to have it
as part of our structure and not help
it. It is an absurd situation. If you
don’t want it, let us put an end to it.
But if we have it we should encourage
it to play its role in the domain allot-
ted to it. But this business of running
down because of some mistakes or
errors or whatever it was, made in the
Insurance Corporation or elsewhere,
running down all public corporations
and public sector, does seem to me
rather odd. As a matter of fact, take
the Life Insurance Corporation itself.
It has done better in the last year than
ever since life insurance came into
India. It is making rapid progress. It
is doing rather well, and I have no
doubt that it will do well. We have
heard previously of big private insur-

ance companies going to pieces, of all
kinds of frauds in them, some cases
going on in the courts and people
being punished. In fact, one of the
reasons for the formation of this Life
Insurance Corporation was that seve-
ral-not all—several insurance com-
panies were in a very very bad way.
I don’t know, at least I don’t remem-
ber there was this organised expres-
sion of opinion that private enterprise
was bad, at that time, because any
insurance company had failed. And
now it is suggested by some people,
“Oh, because of this we hope you will
denationalise life insurance or a part
of it.” Still T think it would be wrong
to leave any doubt about our inten-
tions and I say that we do not proposc
to do so, now or hereafter. There is
no going back, if I may say so. Some
hon Members are constantly saying,
“Nationalise everything”., Some olliers
object to nationalisation and even go
to the extent of asking for denational-
isation. We pursue, as India has often
done, a middle path. We believe that
if we believe in a socialist pattern of
society, we must inevitably go that
way. But our speed will depend on
circumstances. However, in pursuing
that path in a rather academical way,
instead of getting there, you might get
somewhere else or get yeur speed.
retarded. 1 believe that any rapid
attempt to nationalise everything will
be harmful to India, not in theory, but
in practice. I want at the present
moment the greatest production that
we can have. Secondly, I want that
the State should control the strategic
places, to prevent what may be called
private individuals having too much
monopoly or position at strategic
places. But I want to employ their
ability, their spirit of enterprise and I
want to give them full scope and to
help them. And I want to look upon
the private sector, private as it is, as
a sort of a great national cause, also
as being a national sector. That is so.
But at the same time, we proceed
inevitably, step by step, towards the
goal of socialist pattern of society.
Socialism does not come and will not
come so long as India is poverty-
stricken. A poor country cannot
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really be socialistic, or at any rate, T |
cannot envisage or work for a socia- |
lism which means jJjust grinding
poverty for everybody  There is no
meaning to it. We have to lay the
foundations of industrial progress on

all these and then socialism comes step |

by step. In fact, the two go in parallel
lines.

So, Sir. I have ventured to place
before this House some wider consi-
‘derations which underlie our thinking
which indeed follow from those
accepted by Parliament previously.

Thank you, Sir l

MESSAGES FRQM THE LOK SABHA

I. THE INDIAN Post OFFICE (AMEND-
MENT) Biry, 1958

1I. TuE AprprOPRIATION (VOTE ON

AccounTt) BrLL, 1958

[ RAJYA SABHA ]

Lok Sabha 2694

Procedure and Conduct of Business
in Lok Sabha, I am directed to
mnform you that Lok Sabha, at iis
sitting held on the 10th March, 1958,
agreed without any amendment to
the Indian Post Office (Amendment)
Bill, 1958, which was passed by
RaJya Sabha at its sitting held on
the 11th February, 1958.”

II

“In accordance with the provi-
sions of Rule 96 of the Rules of
Pracedure and Conduct of Business
in Lok Sabha, I am directed to en-
close herewith a copy of the Appro-
oriafion (Vote on Account) Bill, 1958,
as passed by Lok Sabha at its sit-
ting held on the 11th March, 1958.

The Speaker has certified that this

~ Bill is a Money Bill within the mean-

ing of article 110 of the Constitution
of India™

Sir, T lay the Appropriation (Vote
on Account) Bill, 1958 on the Table

- of the House.

SECRETARY: Sir, I have to report
to the House the following two Mes-
sages received from the Lok Sabha

signed by the Secretary of the Lok
Sabha:
1
“In accordance with the provi-

sions of Rule 120 of the Rules of

Mr. DEPUTY CHAIRMAN:

House stands adjourned till 11
tomorrow.

The -
AM.

The House then adjourned
at one minute past five of the
clock till eleven of the clock
on Wednesday, the 12th March
1958.
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